313 The Indian Telegraph

¥ FIAFIG ATW . AF TAHAL-
IGREN-CU T (sgEETA)

SHR[ S. W. DHABF, (Maharashtra):
Sir, he has given the concrete cases . .
(Interruptions)

MR. DEPUTY CHAIRMAN: Itis a
State subject. The State Government must
be looking into it.

SHR! VISHWA.TTT PRITHVUIT
SINGH  (Maharanhtra): Mr.  Deputy
Chairman. Sir Mr. Satya Pal "Malik has
just now made a Special Mention about
the World Sikh Conference arid explained
the gravity of the situation. I have put
in a notice for a Calling Attention discus-
sion and it has been signed by various
other Members of the House also. I would
like to inform you. Sir, that on this sub-
ject a notice was put in in the Lok Sabha
which has already been accepted. and
it has been listed. So. I would like to
request you, Sir. to kindly accept this
and list this as soon as possible. This is
a matter of grave national importance,
Everybody has been talking for a long
time ag to where is the foreign hand, what
is the foreign hand, let us know the fore-
ign hand. Now we have come to know
something concrete. Let us talk' about it.
We would like to have a proper discus-
sion.

MR. DEPUTY CHAIRMAN: You put
in the notice. We will consider. Now, we
take up the Bills for consideration,

THE INDIAN TELEGRAPH (AMEND-
MENT BILL, 1983

THE MINISTER. OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL): Mr? Deputy
Chairman, Sir, I beg to move:

"That the Bill further to amend the
Indian Telegraph Act, 1885, be taken
into consideration."

Sir this short Bill seeks to amend the
Indian Telegraph Act of 1885 which was
passed on22nd July, 1885. Those of us
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who have a sense of history will apprec-
iate that in the centenary year of tbe Act,
very significant but not controversial am-
endments are being brought before this
House.

Sir, it is common place that society and
law lag behind technological developments.
The initial response to anything new,
anything unfamiliar is to resist it. We
have tried in this Bill to make the neces-
sary changes so that the telephone net-

work can work properly with the new
technology. Initial resistence i always
these. Some of the hon. Members know

that when Graham Bell introduced the
telephone and took it to the Western Un-
ion Company, the reaction of the » com-
pany was and it is recorded in the minutes
of the meeting of the Board of Directors
that this is a device no sensible man wiH
use and therefore not a penny should be
invested. The history of telephones also
tells us that the reaction of the British
cousins of the Americans was more In-
teresting. Their reaction was, why should
we have this instrument, we hav, a large
number of messenger boys in, the secret-
ariat and they can do the job! Nearer
home, with a little bit of investigation 1
found that tbe telephone were first in-
troduced in Deh'i at the time of the Delhi
Durbar. From that time up to 1923 there
was no demand for telephones. Ultimately
the Government of India issued a circu-
lar to all departments asking them to take
telephones. The  reaction of the civil ser-
vants was exactly the same. They said,
we have a large number of chaprasis, why
do we want telephones. Things have chan-
ged enormously since then. Just to give
you an idea... (Interruptions). This will
answer another  to your  pet  arguments.
When we got Independence in August
1947 in the whole of the  country there
were only 80,000 telephones. Today in
Delhi  city alone last year we introduced
55,000 telephones That has been the
progress. When we became independent,
there were hardly 500 places in the whole

country wher, telecommunication facilities
were available.  Today  there are 22.000
cities, towns and other places where this

I facility is available.
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Coming to the technical side, in 1947
our telephone network had 640 channels
and circuits. Sir, when 1 took over this
Ministry first 1 did not frankly under-
stand anything, having no science back-
ground. Whenever 1 asked ihe officers
why telephones are not working in this
exchange,, the reply was channels are
not available. When 1 asked why these
telephones are not working, the reply was
circuits are not available. This channels,
circuits business I did not understand. I
told them, you will have to teach me.
Being a politician the only circuit 1 knew
was the circuit in the circuit house, and
the only channel 1 knew was through pro-
per channel! There has been expansion
over th, years. The enormous expansion
that has taken place since 1947 has crea-
ted some legal problems. Qualitatively we
have changed several types of technology,
right from stronger now to the latest elect-
ronic digital system.

As soon as we came into power in 1980,
mv  Ministry on its own constituted a
groun of officers to find out whether any
legal problems arose in the irrmlementa-
tion of our new programme. They com-
municated this to various general mana-
gers of circles, general managers in
charge of maintenance, general managers,
in charge of planning. We also held a num-
ber of discissions and finally we went to
"he law Ministry and ultimately this Bill
has been prepared and brought. As I said.
ni the outset, it is not a controversial Bill
and it. is not necessary for me to make a
ch. Bat T would like to state
snly the broad outline of the five or six
iroblemg we face for which amendments
in law tire necessary. The first thing is
fhai originally we had only the under-
crourtd cables und overhead wires. Now
ve have VHF. UHF. Microwave and even
he Satellite. Now. for example, under the
lefinition; in the Act the definition of
telegram' is inadequate. And, therefore,
t is proposed in the Bill to expand the
lefinition of telegram as well as to  add
he definition of 'tower' ‘'cabin' etc. Be-
ause without this it will be difficult to
vork. Now the pipelines will come. If
ou want to do some work near pipelines
ome Inwenious "lawvers mav lw rnm-art

if they say that telegram does not include
cable, or cable does not include pipe,
so how can you do it?

So, we are trying to anticipate what legal
difficulties may be created, and therefore,
additional amendments are proposed.

Of course, one can stretch—the judges
can stretch . . but it depends on the
court. If you permit me I will cite am '
instance. ~ While practising in  Bombay,
High Court, a sugarcane grower filed a
writ petition and the question for consi-
ion was. what is the meaning of the
term vegetable under the Sales Tax Act,
It came before two distinguished judges
of the Bombay High Court; lawyers on
this side and lawyers on that sides argued
anj argued for a fortnight; dictionaries
were quoted; authorities were cited, pre-
cedents were enumerated and the two dis-
tinguished judges of Bombay High Court
solemnly declared that sugarcane is vege-
table. So. we do not want that it should
be stretched; let us make it clearer what
telegram means, what a cable means
what a tower means. Therefore the pro-
posed amendment is about the definition.

The second problem which we have
faced is abou; some agitations. Agitations
are legitimate in ;> democracy. I accept.
But unfortunately what happens is. the
first favourit target is the transport, ‘he
buses and the second is the poor post-office
or the telegraph office. So. we are making
a provision that anybody doirn !
act of damaging or destroying telephone
exchange will be liable for punishment.

The third problem, according to our
officers, is that although there Ls rule-
making power it is not very clear when
you can issue a licence and under what
conditions. When you can revoke and all
that. T have myself been Chairman of the
Committee on Subordinate Legislation of
the Rajya Sabha for two vear; and T hold
the view, which the Committee also held,
and rightly, that power shonld not be
sought to be derived from th, rule; it
should be made clearer. Therefore, we
are making it clear in this amendment and
that under the rules, when a licence for
telephone or wireless can be issued and



317 The Indian Telegraph

it can be revoked, what is the procedure
and such matters.

The other problem is, as I mentioned,
sometime our exchanges and our buildings
are disfigured by some people unauthori-
sedly. And I can claim with some pride
that some of the best buildings, from
architectural point of view, are Ihe post
office and telegraph office buildings. Take
the Bangalore building; it is im tune with
the surrounding architecture; in marble.
Suppose, somebody tomorrow disfigures
it. It will not only be an offence to the
aesthetic sense of ours but also against
the social values. Therefore, we are provi-
ding for penalty for such disfiguring of
the building.

Last, and perhaps the most important,
is, there is a mischief in some exchanges
and that mischief js of diversion of lira's
There are some bad elements among the
employees, as in nil professions and all
walks of life, who seek to divert the lines
so that a call originating from me is made
to appear as originating, say from Mr.
Patil's house, or the meter is stopped so
that free call is given and nothing is
charged. When I went through the Act 1
found lhat there is no specific provision to
deal with this, and by stretching it a
little, you can bring it within the ambit
of section 21. But the punishment will be
only Rs. 50. So. we are adding a new
section to say that diversion of lines will
be a cognizable offence and the punish-
ment will be 3 years. We hope that it
will act as a deterrent; it will benefit the
subscriber, as well as the Government
which loses large amount of revenue.

Rest of the amendments are mostly
consequential in nature and. therefore, 1
will not dilate o.n them I will put it in
one sentence that this Bill reflects the
response of law to technological deveolp-
ments and therefore, with these few
words, I command that the House do take
il into consideration.

MR. DEPUTY CHAIRMAN: There is
an amendment by Shri Ramakrishnan.

SHRI R. RAMAKRISHNAN
Nadu): Sir, I move:

(Tamil
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"That the Bill further to amend the
Indian Telegraph Act, 1885, be referred
to a Select Committee of the Rajya
Sabha consisting of the following mem-
bers namely:—

1. Shri Dipen Ghosh

. Shri R. Mohanarangam
Shri S. W. Dhabe

Shri Lal K. Advani

Shri V. Gopalsamy

Shri K. Ramamurthy

Shri Ramanand Yadav

Shri B. Satyanarayan Reddy
. Shri Kalyan Roy

. Shri M. Kaiyanasundaram
11. Shri R. Ramakrishnan

I S

—_
=]

With instructions to report by ihe first
week the next Session."

MR. DEPUTY CHAIRMAN; The Mo-
tion for consideration and the amendment
are now open for discussion. We have two
hours for this Bill. Shri Sukomal Sen.

SHRI SUKOMAL SEN (West Bengal):
Sir, I have carefully listened to the hon.
Minister, while introducing the Bill. He
has said about the first introduction of the
telegraph and telephone system during the
Delhi Durbar and he also said that the
Act was first enacted in 1885, My im-
pression about the telegraph and telephone
system is this that perhaps, in 1984, after
hundred years of enactment of this origi-
nal Act, we have almost gone back to the
D./Nhi Durbar stage, to the period of the
Delh Durbar and to the period when this
Act was initially enacted.

[The  Vice-Chairman  (Shri Syed
Ahmed Ali, in the Chair]
Sir, the telephone service in this coun-

try, everybody will agree, is in a shamb-
les Even in regard to telegrams, Ordinary
telegrams when it will reach the destina-
tion, nobody knows. In regard to urgent
telegrams, if one sends it, one is not sure,
there >s no guarantee that it will reach in
time. In regard to telephones, it is simply
horrible. Sometimes, the telephones remain
' dead, not for a day or two, but for weeks
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together. Bui the subscriber has to pay the
rem, as usual.

SHRI SANKAR PRASAD MITRA
(West Bengal): For months.

SHRI SUKOMAL SEN: For several
months also. Then, there are wrong con-
nections and other faults are aslo there  in
the telephone system. There is no systeml
in tbe telephone department  to improve
these things. to rectify all these faults and
defects. The people in the country, the
subscribers hoped that a Bill will  be
brought forward which will try to improve
the telegraph service and the telephone
system and that ~ Government will take
measures, stringent measures and methods,
to improve the telephone service. But in-
stead of this, our hon. Minister has now
come up with a Bill, which has actually
nothing to do with the improvement of
the telephonee service. Tb, hon.  Minister.
has said that this Bill is in response  to
law, he also said it is in response to tech-
nological development. What technological
development and what response to it, 7 do
not understand. In other countries, which
call, to a certain extent, developed we
have seen how fast and how efficient the
telecommunication service is. For a civili-
sed society, for the development  of a
society and its industry and economy, a
fast and accurate telecommunication ser-
vice is a must. But ours is a-different case. '[
am disappointed that the hon. Minister
has come up with 3 Bill which has actually

nothing to do with the improvement of
the service. I am disappointed that the
Ministry has not thought it fit to bring
forward a Bill for improvement ot the
telephone servic,  or to take some ad-
ministrative measures, or certain  other

measures, to develop it. On the contrary,
they have come up with a Bill which is
actually designed against the employees
who are working in the telephone and
telegraph departments, against the trade
union movement and  also  against the
general democratic movement. I will show
it one by one.

About the provisions of this Bill, it is
seen that penalties and punishment have
been made more stringent. If this Bill is
cot considered in an isolated manner, if

[ RAJYA SABHA ]

J

{Amdt.) Bill, 1983 320

this Bill is considered in an overall mai-
ner, how the Government is func-
tioning nnd how the other  Bills are com-
ing up” you wiH find that the Govern-
ment of India, now a days, is trying to
arm itself with more and more draeoniao
powers, extraordinary powers. One by
one, they are coming up with either Ordi-
nances or with amendments to existing
Bills, which will give them  draconian
powers to deal with mass movements in
the country, to deal with agitations by
various sections of the people on different
issues. Actually this Bill is designed to
arm the Government with more draconian
powers so that they can deal with certain
situations. I feel. Sir, the offences which
could be dealt with by the other laws of
the land, like the Tndian Penal Code or
the Criminal Procedure Code, these off-
ences will how b, dealt with by this Bill
in a more stringent way. [ will give
exampels. Amendment has been made in
section 24 making punishment more strin-
gent. In place of one year imprisonment
they have substitued 3 years of imprison-
ment for tempering with telephones. If
amy tempering is done by some elements
in the telephone lines to get the message
tc learn the message, he will be punished
by three years of imprisonment instesd of
<-nc year's imprisonment. Here I would
like to ask the Government when Gov-
ernment itself makes some arrangement for
tempering with the phone; of the political
leaders who are in the opposition, when
they tap the telephones of *he opposition
leaders and the opposition = Members of
the Parliament has any punishment been
prescribed for that? If the telephone ser-
vice of the opposition leaders or of any
opposition trade union leaders or of politi-
cal leaders is tapped by Government bv
some mechanism, what is the punishment
for that? This thing is going on very free-
ly. Every one of us knows th it, how the
telephones of the opposition Members, of
the leaders of the trade unions and other
political parties are tapped  how the mes-
sages are conveyed to the Government "y
tapping of the telephones.

Then I will, come to section 27A. The
provision made under Section 27A is al!
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right. I agree with it. But when you come
to Section 27B, it has no connection with
the diversion of lines which is criminally
done by some people. Section 27B(2) in
the Bill says:

"ff any person maliciously defaces,
disfigures or otherwise destroys any sign
bpaVd or any equipment b a telegraph
office, or office, he shall be punished
with fine which may extend to two hun-
dred rupees."

Our Minister has talked about the achitec-
tural. values of telegraph offlc, and other
places. We have examples and instances
when we have found that the employees
of the trade unions, when they have gone
in agitation have put up some posters: on
the walls of the telegraph office and they
have been punished for that. So, it is not
the question of architectural value. Every-
one to us in the country knows the archi-
tectural value of the important places of
the monuments, whethet they are telegraph
buildings or historical buildings or any
other such places. But we have instances
when trade union people and ofher
graph employees have been punished when
they have put up some posters or when
they have written some slogans or some of
their demands on the walls of the tele-
graph offices. They were punished and
they were proceeded against. Therefore,
thus is directly nteant against the employees
who are in ihe telegraph and telephone
services.

Coming to the amendment made in sec-
tion 28, the original section 28 of the
Act says I quote;

"If any telegraph office, or any person
not being a telegraph officer but having
official duties connected with any office
which is used as a telegraph office is
guilty of any act of drunkenness, care-
lessness or other misconduct. . ."

Now the Government in this Bill has ad-
ded the words <'w.ilful slackness, obstruc-
tions," after the word "carelessness". In
this connection. Sir, we know it very well
that go-slow is. a legitimate part of the
trade union movement. I feel that for sup-
pressing the trade union movement for
punishing the employees who adopt go-slow

796 R.S.—11
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tractic they have inserted these words,
'wilful slackness, obstruction'. After the
Bill is passed, all the go-slow tractics of
the trade unions of the telegraph and tele-
phone employees will be dealt with under
this provision of this Bill and they will be
punished by severe penally of imprison-
ment for three years instead of three
months as was the case im the original
Act. Then I give another example. If you
see section 32A, you find that arbitrary
powers have been conferred on the investi-
gation officer, I do not want to waste the
time of the House but if you read clause
32(a) and o:' auses, you find that
any gazetted officer of the Central Govern-
ment authorised by , general or special
order for investigating into any suspected
case of commission of a cognizable offence
has been given sweeping powers to interro-
gate people. to collect information, to
compel people to give information. In this
way these Government officials have been
given extraordinary powers, sweeping
powers to deal with their employees.

Then "we find that in another way the
employees have been made a target in this
Bill. There is another clause which says
that any person required to furnish any
information or to produce any telegraph
apparatus, registers, records or other docu-
ments to rn officer authorised under
section (2) shall be bound to do so within
the meaning of sections 175 and 176 of
the IPC. Here also the language is that
any person can be compelled to give in-
formation. It means the whole drafting of
the Bill has been done in such a way as to
arm the Government with extraordinary
and sweeping powers to deal with all
sorts of agitations outside the telephone
services and inside the telephone services.
So it is against the trade union movement
md the employees. It is against the
democratic and other agitations of the
masses and this Bill has nothing to do
with improving the telephone services or
improving the telegraph services. So I am
very sorry I have no other option but to
oppose this Bill wholeheartedly. Thank

Wt wgez wga fam (Ez)
soaaeyer weraw, § fagnw @
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ST et T wER ® oWTAT g, Sawt
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faafaer ¥ gare wmAE WY St
i %9 fodas & @ § @F oY
swfeme 4, zawr fow fer
g faafadr ¥ & %z Famr =wEar
g @ & st matesr sma g
A wR TAT AT AT OAH A
FAMBA AT sgdeAT &1 F@d
&1 YT fgar | s & wooE &
fa &t 7z 9T A1 gF wOA AT
9T & @ 924, ATRLT, AT,
el oo g ¥, arfaat §. foar
A H AT FEA AT AFT fHAT
#r "y fF Zar @917 AT oW
Zoii ¥ feadr gare® & 0 wo
7gr f& 1047 ® g« 80 gaATT ¥
Atk W H A 4 W W9
ata 1983 H 55 AT AR
Fr syaear waw &1 | & fafem
A 9% a7 w7 e § & ag
@ wam #% war |1 39 fagaw
#Y g37 H o £ | Uzaig -
At ¥ Fza ¥ froae o owfa
gr Y 2 =Y zaE zAawr WA
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ez ¥ gq aat # fg oFAr G6
gF ®Ow 93 ug famw oww £
oA Fz1 fF o34t ¥ Anr owar #
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79 g, A w fgar Ewe aww
T O§ )M TE 9FT FL OFE
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famis az faa @ @@ g, o4
awm A g gfaur G
A% ¥ A%, T Few ¥ waA ¥
g fam atr § zafed & ady o
T MHCHAE F O

XA ard st wgar =Ear
g | # §q 1983 ¥ wafeer ¥
a1 a1 37 wwa qgt aeE weg faraa
T wATAT W o4r | 39 A9
fastar gor 41, SXATR AT FET Gl
qr f& wawy gfar F1 o|@E &

FIAATER FE13T, { 4Z FFAT AT
7 Zw & wafgady et @7 @gf
9% T gwmEmd &0 glEgw §
Fare &t gfaam & A wfyar
Tad gnfy g & fafesw =7 &
o % gwfatEeft 1 s FowgEw

L AT qavA wdT ¥ A 1983 W

78 FeI{ATas a7 ¥ -9 7gea-
qui fote fardr | vt Frota forn f
gat fomy ot ¥ wdagw s
¥ & sanr @mife owew #
Faal s arfs feadt & wrem
g & 7 Araer ¥ o 97 A%
ELCEREE (N E i e T 1
A G qAF A AN E, =
A4 TA IFC F UFFAT TIARC
§ wiw aan ) gau fFax i ag
faar 5 g osawi T faadr &7
TATHZA, GTEGH AT T 4w FAL
2w ¥ A aqn, T gfefwaq 2
wAT FF FAV wA9T ag @M 25
AT GYAE qTEL & WA s 8
a1 AR FUA AT 9T FAFT 30T
FA F FTE ARG GT AT §
“fFa w3 gurT AT €5 7 St ag
fritg faar fe ga i &1 fHafw
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w & faar s, wwEk owad ¥
it ot @wdr A g formr =1 wwaAT
21 5q frefed ® suo¥ e #
uF graas @ B oged wEh &
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AT | W |

qq 1947 %[ 9ZH EAIT Bw H
TZT AW TAMA T | FTAT WEd
¥ v £5 AIAN & oqrw, 15-20
AT F a1 AR AT ey gan
T A X OF AFALT ATH AA G
oIy "EY W 9°fa T Fg gladn
FEdr AT A 2z fer W 2w
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# ot aafa #§ & ug gATdr qrEf
FT 37 &\ mg A wwe ¢ ooEd
w9 afwat 9w afaat
#T ATE A AAT WERH FT A
ot arefms o 25 £ ) wfaw 5=
T fagar off sremETs Xw H dar
g1 & TE pWT I Frawia 3

ES
gE %

o fmafs 23 2 & 9 &
g%y & w1 fagi & faalr am
For fazic 5 39 wOw ¥ vET ¥
AR 4 gAMRE AU wlsd
Wiy £, a7 % 7w fad=m @wrwzod,
Faete, @wai aife e ff =W
9T ATA FET AgT £ AT A9 w7
gra &1 fee) & gfeen ¥ fash o
T OH =1 w0 AT wwdr g owdT
e fza uza wew W fen e
g RN T oAd gEiY g9 e
fer g o4 feafg & & wwwar g
f& gaie Zm § &% F &7 ¥
FI%1 9ufs 91 21 § 97 wEISH F
AR g AN Al fawiET Sgar g
f5 vy o9 2w g+@if § o=
AR mAWAT W FIOH FTRE(
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uz wrar g f& &wm § 5% ae
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g & 39 am garr oF 3w
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FATEE T oWE w9 ° feag fEear
g, fee o I ow gwre Fr fam
Exti

ot mgex wWiga fRw o anme
U A § wg AT FEAT ARAT F
f& wgr gma wEt § glaww @
# qa T3E0 O o4 gEa N &7
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g7 glEagr 39 v o3| wEOZ 0
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A H M g AT 4 Geo Tio Alo
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a7 FT W E 1 oftw, §F AT 0w
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SHRI R. RAMAKRISHNAN: Mr.
Vice-Chairman, Sir, this Bill by itself
iy a. very innocuous one, and it is “uite
welcome. As the hon. Minister 'nimself
h;is stated, it is the response of the law
to the various recommendations made by
the committee of officers. I wholehear-
tedly support this Bill not only because
it seeks to m'ake certain changes to
facilitate better working of the Tele-
phone Department but also because the
Minister has brought forward 'nis Bill in
this House, which wiH give uy an op-
portunity to discuss the functioning of
his Ministry, which we did not get f°
the last twy or three years.

Sir, my task is made more difficult
because this is one of the few depart-
ments, which is headed by a very efficient
Minister and 'an able Deputy. I am not
flattering Mr. Gadgil because 'me is a
friend of mine.! But rny task is more
difficult because I want to criticise the
Department in whatever measure. But 1
hope h, will tak. this as constructive cri-
ticism.

SHRI V. N. GADGIL; Welcome.

SHRI R. RAMAKRISHNAN; Sir, 1
will start with a joke. But I hope that
the whole thing would not become a
joke. Recently, I saw a cartoon in which
a person “'s making a phong call and
suddenly he fainted. Somebody wanted
and asked what 'nad happened. Tbey
s'.iid that he had got the correct number
on the first dialling. So, this i th, sort
of experience which ¢ne g when one
talks about the telephone.

Today, Sir, a country's development
is judged not merely- by th» industrial
and other progress which it makes, not
merely by the number of persons living
above or below the poverty-line but also
the all-round development is judged by
the advancement which it has got in the
field of communication. Today with
advancing technology when the pac, is
SQ fast that every minute something or
the other becomes obsolete, it is rather
-4 MK ,,, 3y Tnrlia Hfisnit® 37 years of
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independence, have not got a good
infrastructure as far as communications
ar, concerned.  We are still having the
outdated  Strowger and th, crossbar
equipment which w, bought at hand-
me-down. I do not know the reason*
behind it- Anyway, it is fortunate that
we ar, going in for electronic and digi-
tal and other things. What pains me is
that this country has lost a lot of fore-
ign exchange, I can give you one con-
crete experience, that 'a multinational,
the Singer sewing machine company,
ha, shifted its Asia and regional head-
quarters from Delhi to Bangkok. Ths
only reason why it shifted the Vice-
President's office to Bangkok is that the
communication  facilities ~ within  this
country and to other countries from this
country- were so bad, so much so that
ne'ar]y 4 to 5 lakhs of rupees which was
coming in as valuable foreign exchange
were lost for us apart from th, employ-
ment opportunities it provides for seve-
ral locals. But that is just an example f
am saving you.

Befor, taking up the t“o departments
which are in thi; Ministry, thi; Bill
concerns only tlie Telegraph Department.
I would like to slay, one of best things
they did when they cam, to power was
th, setting up of the H.C. Sarin Com-
mitted its report. But, Sir, I do not know
many other committees, went into detail,
submitted periodical reports and made as
many a 434 recommendations. It is well
over two years since the Committee sub-
mitted its report. But, Sir, I do. not know
what the stage is at which the Govern-
ment i considering this, whether it has
‘accepted all the recommendations or re-
jected some of th, recommendations or
th, major ones ar, under process. Uers
I would like to ask th, Minister whe-
ther one of the important recommen-
dations made by his Committee, namely,
bifurcating tne P. and T. Department
into two departments under two separate
Secretaries and having two  separate
boards, is being considered or not. This
will enable the Government to function
in th, most effective and efficient man-
ner, 'and I commend this to the hon.
Minister.

Sir, o, th, 21st of April, 1984 the
Minister, while addressing a Press con-
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ference, said that the national Commu-
nication policy is under process and it
is under finalisation stage and it wiH be
presented before this session of Parlia-
ment. I would like to request him on
this occasion to see that Phis national
communication policy is placed before
the House during this session s, that
W, can consider it in detail. On this
occasion, Sir, I congratulate the Gov-
ernment of India and particularly in the
Department of Electronics when Mr.
Sanjeevi Rao the other day mentioned
in the telecommunication policy the
private sector would be allowed to
manufacture telephone equipment. This
is one step by which th, strictness of
the Industrial Policy Resolution of 1956
has not been adhered to, and this is a
welcome step, and ! hop. that the
Government will initiate steps to see
that some of the big houses come for-
ward to manufacure th, necessary
equipment in the private sector.

Sir, T will only mak, a passing
reference to the Postal Department which
is mor, efficient of the two depart-
ments. But it is also the Department
which i,ncur, the most losses. Actualy,
Sir, the Telephone Department has got
a working expenditure of about Rs. 855
crores hag result in a surplus of Rs. 440
crores during the last year according to
the figures 1 have. And this Rs. 440
crores plus something more goes to the
postal department. This, of course, is more
efficient. Our country has come in for com-
mendation as far as the postal services are
concerned. There ar, as many as 1,45,000
post offices all over the country, 1100
crores letters, 17 crores telegrams, 15
crores money orders, 12 crores regis-
tered letters ar. being delivered every
day. About nearly 9 Iakh peopl. are
employed in the P and T department.
I think this is the second most important

department and employs 'a large number
of people which is next to the Railways.
They are doing this in a fairly efficient

manner. But unfortunately the subsidies

etc., involved in-postcards and so many
other tilings are so much that this de-
partment 1s in rh, red. So, once you
bifurcate these two departments, you
will know how you can geftr up your
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economy. Sir, on this account I will be
failing in my duty, if I do not cong-
ratulate the Hon'ble Minister and his
officials for recommending a massive
amount of Rs. 12,000 to Rs. 13,000
crores investment during the Seventh
Five Year Plan with a foreign exchange
involvement of Rs. 1,850 crores should
completely make everything new. I hope
that the Prime Minister and the Plan-
ning Commission will 'approve of this.
I do not know w'hat will b, constraint
of funds.

I am sure the Hon'ble Minister who
is quite energetic must press for this so
that by 1990 the Postal Department
would become efficient. Sir, one thing
which strikes me as singularly good is
both the Minister who- is out-spoken as
well as the Bill itself in the main objects
and reasons accepts certain  facts.
Speaking at a meeting of P 'and T Week,
Shri  Gadgil observed among other
things. I quote; "We are acute.lly aware
of the fact that th, quality of th, ser-
vice particularly the telephone system
being provided is anything but satis-
factory". Sir, 1 salute him for coming
out with such a bold statement. Though
he is a Minister the reason why he gets
away is so conscious of the fact that he
tries at least t, makg a, honest effort
to se. that certain things are made right
unlike certain others Who are now dead
and gone-of tfie dead speak nothing but
good. But I would only like .to say to

that the main objects and reasons the
Bill itself realises for the first time, so
many Members here are speaking about
tne inflated STD Calls. Once 1 was a
victim of inflated STD calls. The matter
is pending before the Hon'ble Minister.
But it is not right forum for me now
to ventilate my grievances. Although I
locked my room an inflated STD bill
has received by me from the Telephone
Department. But anyway now he says
in the Statement of Objects and reasons
sub-pfara 3 of para 2. "Of late, unautho-
rised diversion and ‘se of subscribers,
telegraph lines for making trunk and
STD calls is "causing severe loss and
damage to both' bona-fide subscibers
and tbe department". Here j' a cons-
cious acceptance of a fact which we alt
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know and i am sure after due investigation
not only for the Members of Parliament
but also for the numerous subscribers who
hav, been put to great loss by the faulty
metering and unauthorisd defects, justice
will be rendered.

Now, Sir, coming to some of ths
points about the Telephone  Department .
itself, no doubt we have made a giant leap
from 1947 when there were 83,000 tele-
phones. But now we are having over 2.5
million telephones in the country today.
You are also having ambitious plans io
the rural areas that at least within 5 K.M.
there shoud be a telephone which I hope
will work. But. Sir, if you consider our-
selves with foreign countries, the total
number in terms of percentage, the num-
ber of telephones in rural areas is 0.4
per cent, 3 per centin the cities and about
I0O per cent in advanced places as com-
pared to a density of 164 per cent in
spread out areas—in foreign countries Oi
over 200 per cent density in  important
places both in the West and th'.: East.
this is the comparative figure which I can
give the Hon'ble Minister. So, our coun-
try should really go a long way to see
that every subscriber gets a telephone at
least within a reasonably time. Bea
today waiting list is over 5 lakh nnd by
1990 it is expected to go up to 10 lakhs
and with the fast growing demand and
business you can imagine how it will be.
Sir, there is one thing about the telephones.
My friend, Dr. D'Souza is not here; he
is always against multinational pharmaceu-
tical firms. But Dr. Najma Heptulla s
there; she has also intimate  knowledge
about multinational pharmaceutical firms.
I have a great doubt whether the multi-
national pharmaceutical concerns are hand
in glove with the telephone department
people because the surest way for a person
to get a headache or to develop emotional
instability is to go to the telephone and
make a call so that they will be able to
promote products like Aspirin and Sari-
don er later on if they have to go in for
depressants or  tranquillizers. Ido nol
know. But I have such a suspicion and I
hop, the Minister will ally it.
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Another thins about the working of the
telephone department is the recovery of
dues from the subscribers. I think I will
be carrying coal to New Castle if I tell
the Minister that the telephone dues from
the Central Government ia 1980-81 was
Rs. 8.77 crores, in 1981-82 Rs. 12.76
crores and in 1982-83 Rs. 44.39  crores.
These are dues which have not been collec
ted. [ do not know why youdid not
collect them: is is collection by one
wing from the other wing of your
own Government. The dues from the.
State  Governments were Rs. 1.36
crores in 1980-81, Rs. 247 crores
in

1981-82 and Rs. 9 crores in 1982-83. 1
do not know what is the difficulty in col-
lecting your dues from the various State
Governments. Now comes the saddest
—the dues from private subscribers.
In 1980-81 they were Rs. 1.65 crores, in
1981-82 Rs. 2.66 crores and in 1982-83,
Rs. 6.14 crores. All these dues go  on
mounting. I have given the figures from
the Minister's own reply to a question in
the Lok Sabha. And these bills are going
on mounting. Whai is the reason for the
non-recovery of these dues?  Thisis a
matter which has got to be gone into in
great detail.

Sir, now I come to one or two impor-
tant points regarding the functioning of
the telephone department. One is that the
Government has got to take an early de-
cision about the use of cordless telephon-
es. 1 think the .rai pros and cons
are be'ng coiiside.cd in the department it-
self and I am given to understand that the
Minister himself is in favour of making
its use legal. You know both in Delhi
and elsewhere, a lot of VIPs, businessmen
and other people, who have either brought
one or smuggled in one or bought one
from Palika Bazar and othr places, are
using these cordless telephones, So why
not make this a legal thing, by taking an
early decision en this? Secondly, one of
the persons connected with the World
Bank, a Swiss economist called Dr. Walter
H. Rambousch has said in an article that
the World Bank and the International
Development Association have advanced
more than 700 million dollars in the last
few years to over 40 countries for loans
in relation to communications. I am sure
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that this is going to be a much bigger
amount in the years to come. Why not we
take advantage of this for improving our
telephone system?

Sir, apart from these, there is only
other matter which I would like to men-
tion and that is about the functioning of
the telephone system in the Slate of Tamil
Nadu and particularly in Madras, from
where I come. The Sarin Committee in
1981 observed that as compared to Bom-
bay, Calcutta and Delhi, Madras was the
best. But I wish the Sarin Committee  or
some other committee  appointed  under
Mr. Kohra or anybody in your  depart-
ment is asked now to go and see how the
telephone system is now working in Mad-
ras. Once [ felt very sorry to go to Cal-
cutta because I could not make a call to
the next room. But in the last one year,
die telephone system in Madras  has be-
come so bad, so deplorable that you can-
not describe it. The number  of wrong
calls that come from every telephone or
go into every telephone is something fan-
tastic. And they have established two new
exchanges and they are going to have one
electronic exchange. Secondly, Sir, 1 do
not know why the  Minister ~has "
sleeping over the Telephone
Advisory

Committee which is supposed to be of
help to die department. For the last more
than one year, there is no Telephone Ad-
visory Committee in Madras, so much so
so that many subscribers phone the mem-
bers of the erstwhile committee and tell
them; "What are you doing? You are all
members  of the Telephone Advisory
Committee. Why don't youdo  some-
thing?" There are telephones  which do
not work for two or three or four days
together The Estimates Committee of
Parliament had made a recommendation
that if a telephone did not work for a
certain period, a rebate should be given.
I do not know at what stage of accep-
tance or consideration this recommendation
is in the department. As far as Tamil
Nadu is concerned, and in Madras in
particular, the telephone system has he-
come very bad. 1 invite the Minister to*
go incognito to Madras to any one of the
residence* and try to make a call and-see
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what happens. Please do something to
tone up th.* T:j phone Department as far
as Madras and Tamil Nadu are concerned
because the infrastructure and the techni-
cians there are quite good; they cannot
suddenly go wrong in a day. Something
has got to be done on a, war-footing.

Finally, I would like to inform the Min-
ister a.nd the Bill itself speaks of unautho-
rised diversion. There are a number of
gangsters, particualy those who are con-
nected with horse-racing in which the
amount of betting involved is in crores of
rupees, particularly in Bombay. The Min-
ister perhaps himself would like to make
an investigation or I can tell him separa-
tely about those persons because I do not
want to bring them on record here—they
have a parallel telephone system working
for them. There is a hotline between one
horse-race and another horse-race elsewher,
and they are also able to switch on and
off the commentary. And they speak on
your P&T phone for hours and hours
without paying even as much as Rs. 100
or Rs. 200. How they are able to enjoy
these special coneessions. it is for you to
look into. This must have already come
to the knowledge of the Minister. I hope
that under the energetic and dynamic Mr.
Gadgil the Telephone Department will do
well.

One final thing before I conclude and
it is about the consumer and civic aware-
ness. The consumer and civic awareness
of the whole thing has gone up to a great
detail. I would reque.t the Minister not
merely to end with these amendments to
the Indian Telegraph Act. The
Indian Telegraph Act is almost
a century old and it contains very many
obsolete references to railway companies
which no longer exist. Section 6 of the
Act refers to a railway company. That
also needs amendment. Similarly there
are other obsolete references here and
there. Thanks to the consumer aware-
ness and the several petitions filed in the
High Court of Bombay, in the Supreme
Court here, and so on, certain rules of
yours also are very obsolete. Rule 443
of the Rules says that a telephone may
be disconnected without prior notice  if
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a bill is not paid on or before the due
date. But again Rule 421 requires the
Divisional ~ Engineer to give adequate
notice before disconnecting. These are
just the anomalies which I can point out
straightway.  Similarly, Section 412—for
the benefit of most subscribers I may
point out-requires the Divisional Engineer
to maintain the instrument in good work-

ing order. One of the subscribers has
filed a petition in the Bombay  High
Court. He said he was asking for da-
mages at the rate of Rs. 500 a day
because the Divisional Engineering is

not adhering to this rule.
Judge gives him a good verdict.

I hope the

With these words I hope we will have
a better future as far as the telecommu-
nication system is concerned.
SHR1I SUSHIL CHAND MOHUNTA
(Haryana): Sir, actually this 100-year
old Act is sought to be amended in a
very perfunctory manner. As 1 could
gather from  the hanorable Minister's
speech, he was impelled to go in for this
amendment because of certain directions
given by his Secretarial staff or officers
who said that these amendments are im-
portant because otherwise they cannot
look after and ensure proper functioning
of the telephones. The honourable Mini-
ster has only passed on what his officials
probably conveyed to him; he has not
even cared to glance at these amendments
and see for himself that some of these
amendments are not needed.  Some of
them give the idea that no mind was
applied. There are so many things which
should have been done in this Act but
which have not been cared for. There-
fore, to start with I would support the
amendment moved by my learned col-
league, and though he has not pressed— .
it is  still open on tne Table—1  would
support it so that a comprehensive mea-
sure can be brought and we do not deal
with or tinker with these provisions after
100 years as if what the Britishers  had
done in 1885 holds good even till today
except changing the enormity  of  the
punishment meted out to certain offen-
ders. 1 do not think that the Bill goes
any step further. For instance, I will
give a glaring instance. I hope I  have
not got a wrong copy. AsIreadit. |
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find the following anomaly in clause t>
which reads as follows:

In section 7 of th; principal Act,—
**x *x *x

(b) in sub-section (2),—
(i) after the word "line" wherever

it occurs the words '"cable chamber,
tower," shall be inserted.

Now, I tried to probe into this. In the
Annexure we have extracts from the prin-
cipal Act. There in sub-section (2) of
section 7, I do not find the word "line"
atall.  This sub-section reads:

(2) Rules under this section may pro-
vide for all or any of the following among
other matters, that is to say;—

(a) the rates at which, and the other
conditions and restrictions subject to
which, message” shall be transmitted
within India;

(c) the period for which, and the
conditions subject to which, telegrams
and other documents belonging to. or
being in the custody of, telegraph offi-
cers shall be preserved; and

(d) the fees to be charged for sear-
ching for telegrams or other documents
in the custody of any telegraph officer.

Now, I do not know where these words
are to be added, because the word "line"
is missing here.

SHRI V. N. GADGIL: If you see (e)
of the original Act.. .

SHRI SUSHIL CHAND MOHUNTA: T
was reading the original Act. The word
"line" is not there in this particular sub-
section.  This is the first instance.

Now let us go ahead and take .(i) in

sub-clause fc). It reads.
after the word "line", at both the
places where it occurs, the words
"cable chamber, tower," shall be to-
ted.

This is in respect of sub-section (4).
But in sub-seciion (4) there is no word
"line". Now, where are these words to
be interted, I do not know.
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Now see (ii)) which says "in clause
(a), after the word "lines", the words
"cable chambers, towers," shall be inser-
ted". When there is reference lo clause
(a), there is no reference to clause (b).
And clause (,b) contains the word "line".
It says;

"subjecting the Central Government
to any obligation to provide any tele-
graph line..."

This has not been amended. Clause
(a) has been included, but clause (b)
has been excluded.

If we turn to section 4, we find after
the word "line"... But there is no word
"line" in the proviso.

Now let us turn to clause 4 in < the
Bill. This again I could not follow. Pro-
bably I may not be knowing proper
English. It says:

In sub-section (1) of section of the
principal Act, in the first proviso...
4P.M.

".for the word 'the Central Govern-
ment may grant a licence', the words
"subject to such rules as may be made
under this Act, the Central Government
may be grant a licence' shall be subs-
tituted." Actually, it shou'd be like this:
"subject to such rules as may be made
under this Act, the Central Government
may grant. . ." and I think the word "be"
was wrong and it could have been taken
away. There is no idea of having this
"be" which does not give any sense. On
the contrary, if the construction could
have been a little different and not in this
manner as it has been done here which
is a very poor drafting according to me.
then the proviso should read like this:

"..provided that the Central Go-
vernment may, subject to' such rules
as may be made under this Act...".

This would have been better. The
word "may" could have been put at the
very beginning after the. words "the
Central Government" instead of putting
it at the last portion of the section as
has been done in this Bill. It is very
clumsily drafted and it is poor English
and it is poor drafting. Then, we turn

[ RAJYA SABHA ]

you can protect the
with the provisions of the Act. I am
saying this because T would like to bring
to your notice another thing. Now, there

tion 7(2) (c). Now,
must have been
later on must have been
even in this amendment, you have not
thought it proper to cover up this defi-
ciency by having clause (b) instead of
keeping the space vacant after (,i). Now,
we have still (c),
sub-clause (b)!
reads:
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to page 3.  In the new clause (ab) which
is sought to be added now, if we go

through it, we will find that it docs  not
make any sense.
for which and the terms and conditions
subject to which such licence shall be
granted;". It is a very poor drafting. So, 1
would suggest that we need not go

It reads; "the period

through this Act in this manner as it
gives the impression that we are rushing
it through without applying our mind at

all. You should scrutinise it and go

through it thoroughly and see how best
telephone  system

provision in the Act which is sought

be amended. I am referring to sec-
sub-section (b)
in existence earlier, but
deleted. But,

but we do not have
Now, look at (c) which

"the period for which and the con-
ditions subject to which, telegraml; and
other documents belonging to. or beinig
in the custody of, telegraph officers
shall be preserved; and".

Now, according to this amending Bill,

the word ‘"telegraph" itself includes a
telephone and if it also includes a tele-
phone, how are you going to preserve a
message given on a telephone? A mes-
sage given over a telephone cannot be
preserved, but a message given through a
telegram can be preserved. There is a

reason why a person sends a telegram.
He sends it under his own signature  so
that the messape ultimately is delivered
or the message which he has sent can be
connected to the person who has issued
it. So, this is the idea behind it. But
a telephone message cannot be preserved
because there is no record of it and it is a
thing of which there can be no record. I
mean that it would be superfluous mere-
ly to say "that the word "telegraph"
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also includes "telephone". I do »*
know why you thought it wise to say
that vhe word "telegraph" would also
mean telephone. Telephone and tele-
graph are two different things. You
can as well a; say, it includes all the
world and you could hav, said tliat
the whol, world would be known by the
word "telegraph". So, this is pot the
proper way to do it and this should not
have been done like this. It would have
been better if you had put the word
"telephone" at the appropriate places by
which the idea of a telephone could be
grasped and the idea of protecting the
telephone system by certain provisions is
clearly understood. So, the word "efe-
phone" should hav, been Put at appro-.
priate places. Apart from this, accord-
ing to the Bill, the words in clause 3,
namely, "any appliance, instrument"”, are
going to be replaced by words "elep'none
or any other instrument, appliance". So,
there i? a mention of the word "tele-
phone" and, therefore, this word could
have been added at the other phces also
rather th,an mentioning that wherever

word "telegraph" occurs, it would in
telephone also. Now, there is another
thing. This original Act talks of tele-
graph and wherever the telegraph sye
is involved, we have described it properly.
Th, offlc, building and the buildings ap-
purtenant to it are all protected. Now, in

the Explanation under 'Definitions', you
say;

"A buildiag or any premises or any
part thereof shall not be deemed to be
a 'telegraph olTke' within the meaning
of this clause merely by reason of the
location therein of a telephone provid-
ed to a subscriber."

I do not understand why the expression
"provided to a subscriber" was added be-
cause they change the whole meaning of
this explanation because there $r. places
wfaer, you have telephone booths.  Tele-
phone booths are not provided to any
subscriber. Yet an offence with respect to
a telephone booth would be of th, similar
nature as an offence... (Time bell rings).

I have only spoken on the Bill. There
arc certain other points which 1 have
also to make. 90 these provision? are
Very clumsy and the Bill should be re-
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drafted after re-study and only then it
should b, gon, through.

Now, speaking about other matters in
regard to th, telephone system in this
country, though we have now a large
and very complicated network spread
throughout the country, yet we find that
telephones in our major cities specially
are mostly out of order. And when we
make an enquiry as to what has gone
wrong with ihe telephone w., do not get
any answer for it. After' trying, trying
and trying to get a number when we fail
we try to seek the assistance of '199'
And when we seek the assistance of '199'
we get the reply that th, telephone seems
to b, out of order, i ask; What about
'seems to be out of order'? Either il is
out of order or it is working. When you
say, 'seems to be out of order at the mo-
ment', you are as such in the dark as I
am in the dark. The answer is: we do not
know; it is only the testing department
which can tell you whether it is right or
wrong .and you may verify it from them.
They give me the number. 1 ask the jest-
ing department, and the testing depart-
ment say: we will communicate, we are
making an investigation and we are try-
ing to find out what is the fault and if
there is any we will let you know. What
is the use of '199' service if they give us
the same response which we ourselves ge
after trying? How does it ".s'ist the sub
scriber? Therefore, in cases where the sub
scriber actually has some difficulty we
should be able to get a definite answer
through '199' especially when a group of
telephones is out of order. I can under-
stand if some local connection is discon-
nected; that can be understood. But some-
times a whole sector is out of order be-
cause that happens to be falling in a
particular range; either it has rained too
heavily or there has been a storm recent-
ly or some such disturbance; and we find
that a. whole group of telephones is out
of order. Mostly we have cable system
which are laid underground, and since they
are well protected normally it is not easy
for these cables to be te'mpered with or to
be disturbed Then in such a situation
what goes wrong? Somebody should tell
us. Experts in the department should also
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know so that corrective measures can be
taken so that this malady is not repeated.

The other day r had to go to Calcutta.
I was trying to get someone there to re-
receive me at- the Calcutta airport. But |
could not get the number. Sometimes the
ring was passing and sometimes ring was
not even passing. I was trying from the
Parliament House STD Service, which is
here in Parliament House. Strangely
enough, we have here the Directory of
1980 Parliament House STD Servic, has
the Directory of 1980. They do not have
the latest Directory. Ultimately when 1
reached Calcutta I found that the number
had changed. 1 found that out of four tele-
phones, two were out of order and the
number had changed in the case of other
two telephones. I could not find the ,c\v
numbers because th, Directory was old.
Thes, are minor tilings which can be
corrected.

Companies are made and nobody
attends to them. Probably the complaints
of the Members of Parliament are listen-
ed to with some kind of promptness. But
the complaints of ordinary people are
not heard. For days together their tele-
phones are out of order and the telephone
service cannot be used by them. A person
gets a telephone connection not because
it is a luxury, but because it is a necessity.
All his work is suspended for lack of
telephone facilities Telephone is ,not avail-
abe to him for five to seven days at a
stretch. You don't give hirn any rebate in
the bill, not to talk about compensating
him for the loss caused to him. The
telephone people do not have any
calculation for allowing him rebat, for
the days his telephone was out of
order. The complaints ar, there a.nd
the Department knows that his lelephone
was out of order. There is no such sys-
tem. Tt should be there. You don't want
to fleece the subscriber. The subscriber
pays through his hard-earned money.
(Time-bell rings)

You say that you will spread the tele-
phones to the rural areas. T don't think it
is possible by 1990. If it is done
by the turn of the century, then we
may be having slight good luck. The
work of laving cables in the vitlaees has
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not started yet. Then how is it possible
to connect the whole country? Give 'us
some practical things so that we may have
a sense of satisfaction that the hon. Mini-
ter has said something and that at least
70 or 80 or 90 per cent or some part of
it is being done. You cannot connect the
whole rural area with the telephone sys-
tem.

Now. the advanced  electronic  digital
system is coming into vogue. I do not
know why every time you dial, you get
a wrong number. Digital system is a self-
correcting system. Then why  do we get
wrong number? Is our equipment poor or
is our maintenance poor? Or does some-
one keep on tempering with it? (Time bett
rings)  These things ate worth giving at-
tention to and I hope the hon. Minister
will see to it that the subscriber has a
sense of satisfaction and that he does not
become jittery and panicky, running here
and there to get a telephone connection.
The standard of service to the subscriber
should improve. This Act is good and we
will not take much time Ib pass it. But
there are no such provisions in this Biit
which are urgent. They are not going to
come into operation today. Therefore,
send this Bill to a Select Committee in
order to review the whole Act, to have
separat, provisions for  telephones  and
telegraphs Wherever joint provisions are
necessary, you can do so I do not subs-
cribe to the view of havina the telephones
and telegraphs together. Therefore, ] op-
pose it.

SHRI TASWANT SINGH (Rajasthan):
Mr. Vice-Chairman, Sir, the scope of this
Amendment Bill is limited nnd in that
much I do not have substantial differences
with what the Government intends doing.
The hon. Minister for Posts and Tele-
graphs, while moving the Bill, suggested
that being a centenary event, this measure
is significant, that it is an attempt by his
Ministry to enable law to keep pace with
technology, or words to that effect, if not
exactly. This, to my mind, is a fine enough
sentiment. But there are various pre-sup-
positions behind it. One great pre-supposi-
tion, of course, being that there is suffi-
cient technology within the Department
which stands as the T' part of P & T, to
warrant such an assertion. A number of

speakers have pointed out from this side .
nn/l  frnnri tfiA  TY*»Qciiri/ P/in"fiAC alert
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Sir™ you yourself have experienced—that
this telephone is not a convenience. The
telephone system of India does not defi-
' nitely reflect any kind of technological
advancement.' It does not even provide any
basic satisfaction as an amenity, as a con-
venience. And it does not suffice for the
Minister to say. Sir, that in 1911, at the
time of Delhi Durbar the first telephone
was introduced and wup till 1923 there
were no subscribers and then the Covern-
ment had to induce people to become sub-
scribers. I don't think. Sir, those are suffi-
ciently convincing arguments.

Sir, under the Statement of Objects and
Reasons, there is one particular portion.
And, T think, this is a valid enough point,
this is something about which a number of
speakers citizens, and consumers of tele-
phones have often pointed out -earlier.
And it merits to be quoted here, not in its
entirety but centainly a portion of it
Under the Statement of Objects and
Reasons, the Minister says:

"Of late, unauthorised diversion and
use of subscribers, telegraph lines for
making trunk and STD calls is causing
severe loss and damage to both bona
fide subscriber; and the department."

Now, this is reasonable enough as far as
it goes. It however raises a fundamental
question a question of substance. The
provision here, as contemplated, is to
safeguard against unauthorised diversion.
And it is about unauthorised diversion,
unauthorised use of the facility that one is
talking. If it were to fall within the ambit
of 'law keeping pace with technology,' one
would not have any substantial differences
on the subject. But unauthorised diversion
of a facility is one of the topics talked of
here. Sir, the Minister has two legs, so to
speak, not that we do not all have two
legs. But the Ministry has two legs. One
calls itself a; 'P' and the other calls itself
as *T, and combined it becomes the Min-
isty of P & T. The 'P' portion of the
Ministry—I would like to add my voice
to what hon. Member from the AIADMK
has said—is indeed one of the most effi-
cient Departments, Indian Postal Services
are indeed one of the most efficient in
the world. With a population of near
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about 570 million, near about 570 million
letters have to be carried by our postal
services. With addresses insnffiaVnty writ-
ten' or illegibly written and the postmen
poorly paid the letters continue to be
delivered in the remotest parts of the
country. And 1 say this with come sense
of apprehension also. Sir, I am slightly
superstitious in pointing out that this
Department of the Government, -which is
the Postal Services is working so well be-
cause it is, perhaps, the only Department
which continues to provide satisfactory
service to all our countrymen and at very
reasonable rates. I am afraid 1 cannot say
that about the Department which is the
other leg and which calls itself as 'Tele-
graph'.

Now, Sir, thig particular portion—part
3—of the Statement of Objects and
Reasons which was about diversion brings
me to the Indian Post Offices Act, 1898,
which is one of the two legs on which
you are standing, the other leg being the
Indian Telegraph Act, of 1885. Now, 1
have particular objection to section 26. It
is not within the purview of this particular
debate. But because these are the two legs
of the Ministry. 1 have particular objec-
tion to section 26 of the Indian Post
Office Act and to Section 5 of the Indian
Telegraph Act. Now, Sir, section 26 and
section 5 have persuaded a number of
Members of both these House to intro-
duce legislation in both Houses with s
view to safeguarding the freedom of
speech, the rights of the citizen, etc. We
are informed that under the constitutional
safeguard of article 19(2) some of these
provisions, a right has been taken by the
Government to censor mail and to tap
telephone lines. I would submit to the hon.
Minister that tapping telephone lines is
also tentamount to ‘unauthorised diver-
sion.! more particularly when shelter is
sought under article 19(2) of the Consti-
tution. This would not be valid because
article 19(2) talks of reasonable restraint
and it is not given to the legislature or to
the executive to first impose the restraint
and then for itself alone to determine whati
is reasonable. The only body that can
determine what is reasonable is a court of
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law. These particular provisions, sectio
26 of the Indian Postal Act, and sectio
5 of the Telegraph Act, under which th
Government continues to tap telephones
invade the privacy of a citizen and al
this without even the citizen knowing tha
his privacy is being invaded. My mail ma
be censored without I being informed tha
there is a just and reasonable cause tha
meriting my mail to be censored, in whic
case there ought to be a law which inform:
me at least that my mail has to be cen
sored. Similarly for telephones it shoul
be mandatory. The Government may re
tain for itself the right to tap telephone
but 1 do not think that the Governmen
can possibly under any circumstances, as
sert that it can invade the privacy of
citizen treating him as an accused, no
just as an accused, butas a criminal
without even the citizen knowing that hi
privacy is being invaded. This is a provi
sion about which I have strong objections
Unauthorsed diversion of telephones for
purposes which result in a loss to the de
partment and to the subscriber is a vali
enough point but it extends itself to mis
use of section 5 of the Indian Telegrap
Act. 1 would have preferred if the Min

ister had come forward with a com
prehensive legislation setting right al
these anomalies. He himself talked abou
this being almost a centenary even and.
at the cost of repetition, he said that i
is an attempt by law to keep up witl
technology. I am not sufficiently persuaded

Sir. that these are the motives which hav
gone behind the drafting of this particula
amending Bill. I started by saving that per
sonally I find that the debate being limite
to what the amending provisions withi
this Bill are, the amendments that yo
wish to bring about, as to the definition o
what telegraph is,  aesthetic appeal abou
defacing the buildings, etc. are by them
selves innocuous enough, fair enough, ac
ceptable enough, but 1  would say that i
is not a sufficiently comprehensive legis

lation because section 5 of Indian Tele
graph Act of 1884 continues to retain the
powers to invade a citizen's privacy with-

out the citizen knowing what is being
done. I, therefore, oppose the Bill. Thank i
you. !
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ioFr feat u, Afwa wF s
ArEE § oaern @@ g1 aFt mE
R geTd AEY gAT, dg AT WITHT
TATT FE AAT AFT

A wz Az ATAAOT AT OF
HET TATT AT qAmE gr
A% ag & | zaw zaw # fF
£ meqadz fwar st fafe
=7 & FeErdy framt #§ o g
At 4z atqafas &1 uF =FJgT 490
o sy v war § Faadr gAafed )
T AT % w9 F oam F9F 98T
34021 gAafRdeT AW & AH W
O C A

gAifan & #qayr g % 39
929 9T A7 AIOEN qe zar "z
7\ gad ama A §, qg W A
¥ faaq @ #7 & 1 gq%7 91 FIE
Ifree  UEAT  fAETeT  TEAT
gz 41 zrar &, uz av fefoma
fizzm ® aq7 AT § WX ¥4 4z
Z1 wtar g, ¥ fau §1 wvf ATy
fremars «€0 & 1 gmAgr W 9%
% fg wdwrd oy F
Ales wetw A1 owa = FaT R,
At f/z sEnffer foeew & @0 ow
Arad SarEr W oW 27

71 ga& fau gaat swiw Farfaw
FirE &, darew Zw & @Y geEne
o9 wFEAT o @1 # ooy

[30 JULY 1984 ] {Amdt) Bill, 1983

358

A7 FEA fF A6 A wEAE
qzeqt & &g &, gAT¢ fage ® o4r
AT AT FT IZ47 WEL H IATEA
FY qeAT 2V g (eafa g, faedl maz
W TR AIAIE AL § W WA Az
1T 97 T4IY WAT B0T, AfRT B9
aaad &, fx fFay sa®ar &7 fram e
FT AT T F A A2, F40 fag
ATVAF T197 KT TV T2 T ATIFAT
AR R

g4lT & =@ 5 g s¥ane
F [«4q Z¢dwa Gt aswalfgT
THIITAA, TAT T GTAT HAHT F
feafy & oz o uswr fea1r ;07
/T T6H FTR ToTEH F 1 ®qA
w4 owr zaa faar S0 wamT §,
& aqr faedra va@ar g wie & segar
g fv o [qeara & @wrq wry faar
of 1 Wl A owidr fiq @gT F
AEA AT oIEAT Aga fi difwa
I § 4¢ 439 g Um
o7 IAF g4 AMEAl A Igwl
faziacaor s st &7 ata 74t
g afaa fme W & ow w49 @
FTH agdr & 29 349 F 39w
TR 4R WTAT WEGT WIT O
A [T wigd w0 w841 fa um
HIA Fi W &0 A7 g3q ®
sf qr adsifat & fa gaar
g wfY Feir Air wdi wradi o
i 3% qfrgd w0  § gawi aqd
# 4T gaa gaam wdl g

Al "o mETTAT ¥F (9
9%} (AR HGS &, o [Agqa
guis wmd ¥ ifeas TFAE (wite-
Az) (%2, 1983, To% Ti@ 51 wFax
Z, i IEHT AI% WEEed AT
TiA-F 4101 44T 3 33T 77 dai40d
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[T Fro sicsiArTiiT 2§

B Bfos g T @A LI 2
ar TR wewe W BE RE He-
£for iif € § 39w art §qR
|G =T R Al TR & T
dow N a8 o A Wi
ARy feardds & Hrd w Wit {
¥ g weqr wigam 1 e 8 9gq
wH WEm W W Adi 4 wai g
fo ey @i ®=ar 4 IFem
wgw A1 ¥ ¥ e Aerag v
g Wi v #F Fr @2 A Ad
w1 A wigii fo dwr 7 @r
g o 78 TAEs v Té w7
Wi E, Wad WE we T, 4%
T wgEd o we @ f oWz s sl
Wind & "W wdt o F€ F AR
wEl 0 A W FE A B WIE
dy faedi g1, 8z granfegeanm
i W€ WM wew B wf & TAww
S &0 A w9 487 Fwen | gy (afy
WS EI1 g Wil 3w
qd wzwa, g F Wmed T@ @D
g 2 W @ yine, gl
THT g ®T Havid 78 a1 g
TR &re § giEad § A a1e
da 56 ) WRE g, w4 T A3
AEl g w4 ATEW wd AR wid
R g0 1 TR wel 90 far s
EAEE Wwodndl &AL AT ZA
QOF T A | AR § IFEW am
quiA fgal 901 wee gar 1 & A
EETLA I RTE S (EO -C B T B1,
WeW g | W W AW q7 RA
wreEw wgl #ar wiefafy 32 g
g A wifeq 1 dA |aide?
ag a1l &d G 7 wer 78
i 3 % fo weF @=iz
OrESG W 98 wel @, Gg 4ga.
&% g
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"(3) Of late, unauthorised diversior
and use of subscribers' telegraph lines
for making mink and STD calls is
causing severe loss and damage to bo'h
bona fid, subscribers and the depart-
ment."

qavae, fzuwe, 1983 T WEM)
§ F99 7w a7 ¥ N ww v
FIe HeA AMET FA4 TAT AW B
uie ad & 4-5 gOw w1 fAw
T & 1 w4 @ wER X
TAGL-H7AEN, 1984 F 11 gHTFITH
¥ FAEM ww UE OFY W95,
agt AT wifen W w w0
a1 v ¥ sofese g, awar
taT g, M g1 Wfge | § oW
braEls Tl Al LEAT AT AE
g1, WE g3 T gar W wE
Fragr A 11 gwT wEw @ @
gy | wg awen = & g # )
TRl 98 (e @ g, WS T
FaaT F1E walg g § A fendie
71 fem@rg s adi ¢An
g7 wAX g fam ® FeAr AR,
A5 gIT F &A@, HAT A% a F2T
3wz faaar g frgear 7oA
O awe W wgt wET ug ZANEA
feqiede W w2 Twrdr B 7 TE
aix ¥ FE AT mwzA #wodr 5%
9T ¥ | AE A% WA g ST
o1 GEN HY wEHE wel AEd A
wq 7a ara &1 fox fwar 4r, 3107
25 gATT "aw &1 {aa owr @ &
afiw wg fEar | SEET A g,
qar Agf | 25 gATT KT T gAY
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ffe H-EH FRTE A AR |

wg W1 2| e faww 2, TR
fout & 1 501 e e faeg g,
W Ay afwat § wewr 2% ST
T of ooEW wWE GREE W A
¥ g1 w1 awmr ow g, fasuw

g5F A ASW HI aOh
gt wpa fzenar amgan §o wEA
T “s” 9T §—

"27A. (1) If any person diverts or
causes to divert any telegraph line by
be employment of any device, appii-
nce or other means, intending thereby
t> fraudulently use ths telegraph of any
ubscriber without any payment. he
hall be punished with imprisonment
or a term which may extend to three
years, or with fine, or with both."

"18. In scetion 24 of the principal
~ct, for the words "me year", ths
svords "three years'* shall be substituted.

"17(d) for the words "with fins
vhich may extended to five hundred
-upees the words "with imprisonment
ior a term which may extend to three
/ears, or with fine which may extend to
jne thousand rupees, or with both" shall
« substituted".

g B Ow & orozm o1y YEiT W

3
-t

£

.
1
o]

Igd  =HEWT HIES
e Gfgs 51 9w oar F o
17-n" H O IOy mrEw AT ST,
FOTAH W) AN, EATT ErmT, @
e g1, sawr sau w1 P A
| %%t w1 fa% Z, sisa faqr
T4 BN A A £ | gugE &)
g g ¥, afs @iz g o
2 wgzam afz 20 a1 ug =
Ju% AT WWA T, THRT WHAR
30 B | AfwA ug Faiglem
7, fagas gmr =l ww dar
TwgdaT o1 @ F21 og fajos o
R2 3% any ah 2 a1 3w
r % ana & fwo sowr o
o) v oww T owifgm o

YA TE § | @t aF gay fagqi

& AT W qg a4 wed 7 war 3

b = Uistarrd Que tog

® oo H ¥ o9z A OZ A

o o9wm wg g,

"The following steps have been taken

to check the posiibi.ity of such malprac-
tice ;—

TAAHTA P ©H 7 a1 LN
feiar &-- -

"(i) Individual subscribers' meters in
the telephone exchange are seal-.ocked
and the Meter Room kept locked to
prevent unauthorised entry;

(ii) Entry to the main distribution
frame room is restricted to only autho-
_ rised persons;

(iii) The meter readings are record-

ed eti fortnightly ba is and any unusual

variation in the calling pattern is exami-

ned by testing the meter and associated

equiment;

(iv) Fortnightly meter readings can

be supplied to desiring subscribers at a
nominal cost;

(v) Flying Squads have been formed
ia the Metropolitan Telephone Districts
to carry out surprise checks of meters,
associated lines and equipment;

(vi) Vigilance staff has been po”toit
in major and minior Telephone District
as well as in the Telecommunication Cir-
cles to carry out surprise  visits and
inspections:

(vii) Indian telegraph Act is being
amended to make unauthorised temper-
ing of lines as a cognizable offence."

1 *F S 3, comaEs ¥ OoA17 N0
FAL | W AT WMT TIAT qATH
OB FAR e B -G 4 B R 11
A0 AT FA ATA Z, R WA A df 2
A S £ D T 4
TIAT, A WE TEEAWET 7. A WL
w97z gz dfew 0 zEw @@
AT WE AT o 4gl T4 AEEqT F O
7 oaEA gt A i T w1 g
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[ # o wea @y 73]
faar mar & g FAwFEaT A
Havr flze Tfza Znf o F EE,
ARl A WAL A #E w)
AR F q991 F1 AW F ) AW
ag fague it gw ¥ mwa g, T

E
5
=
G

sevr % @ 1 afew wwwl faw
UK WA H oA WA o EEE
faw w1 afew &iw w0 gri o
gafay & =gwr & goar &owe
F0gl § q97 fFgr @

SHRI SURESH KALMADI (Maha-

rashtra); Sir, my good friend, Mr. Gad-
gil, started his speech with a reference to
Graham Bell who invented the tele-
phone. All I would like to say is, Mr.
Bell must be moving in his grave if he
saw lh, conditions of telephones in the
country. In foreign countries they say
there ar, three ways of communication:
One is telephone, the other is telegraph
and the third is 'tell a woman.' In this
country the first two do not work. The
only sure way is the last one. Whereas
the late Mr. Stephen's motto was, when
the telephone does not work, you return
the instrument. But the motto of Mr.
Gadgil is "Let the dead telephones lie
dead". Sir, in my State, in Bombay
there are today over 50,000 telephones
which. are not working. Come the mon-
soon, i, most part, of the city the "tele-
phones stop working. And again this
monsoon is no exception. Nothing what-
soever has bee, done There were so
many complaints given last year. But,

thig time, instead pf there being improve-
ment, while last tim, only 30.000 phones
went down, as the Communications Mini-
stry has done a lot of hard work, now
50.000 phones have gone down. They
will of course say that the telephones
hav, increased in Bombay.

congratulate the Go
exchanges hav
bugging de

Another
vernment. The
come. And also

thing 1
electronic
electronic

vices hav, come. In Bombay the lates
Japanese  exchange  which  has  bee
brought, has got a special bugging de

1

vice. Normally your phone and my
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I do not ring up
from my phone I probably go to my
neighbour's phone, and 1 ring up. But
today the electronic telephone system haa
the perception of your voice. You might
ring from any of the half a lakh tele-
phones in Bombay. Your voice will be
recorded. So in Bombay, if you, tele-
phone is working, if all the telephones are
working, anywhere you go and ring up,
your voice will be taped. To that per-
fection lhe communication has brought
the bugging device also. So, in Bombay
at least we cannot talk too much.

telephone i bugged,

AN HON. MEMBER; Are they ac-
tually so efficient?

SHRI SURESH KALMADIL, 1 would
also like to point out the rude behaviour
in most exchanges, enquiries, 197 if
you ring up or 199. 1 do not know
why. Especially 1 have seen in Bombay,
Puna and Delhi You ring up the en-
quiries. It takes more than five minutes
to get thg number you want I do not
know why that part of it cannot be
rectified. I am sure, efforts will be
made in this direction

I am also quite surprised, in between
just a month-and-a-half back, the trunk-
call rate, have bee, increased. The cAi-

cession period which was from 8-00 p.m,
till  8.00 am. has now been made some-
thing like 11-00 pm. to 6-00 a.m. That
is ridiculous 1 am sure nobody rings up
during that time, I do not know why
that was done. If at all you want to
make any changes, please make them
at the time of the Budget. Please do not s
bring these extra doses again and 5 p.m.

again. The dead phones in many areas
ar, du;, to whims and fancies of VIPs.
Sir, you must have seen the incedent in
Gulmohar Park, New Delhi that Mrs. *
Tej Bachchan mother of Mr. Amhab
Bachchan was very upset with the tele-

phone cabinet box installed adjacent to
her house. There all the P&T worker*
used to work, sit, and made telephone
calls from that cabinet box. P&T wor-

kers also used to repair the cabinet box
now and then Then she complained
and ¥ naturally got it shifted from there.
She was a VIP and the P&T took imme-
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diate steps to shift it from there and
during the course of one week work
all the telephones around Gulmohar
Park area went out of order or dead.
So, 1 think, thi, Y™ interference should
not b, listened to by the Ministry.

The constant complaints are of over-
toiling, wrong numbers, etc. In spite of
the phones being dead, the rent i; charg-
ed on them. My coricrct, suggestion to
the Ministry would be that on every
bill ther, must be a general 25 per cent
reduction and that would be right sort
of bill. Sir, because of various factors
I have stated earlier, I myself was a
victim for the last one year. 1 have
not received my salary. Sir, you may
wonder what is the connection between
my salary and the telephone calls. But,
Sir, 1 have been so much over-billed
although I am out for nine months in
a year. I am in Delhi for three months
I think I am entitled to certain free calls
as M.P But even then j do not know
how the metr, keep, running and gets
an inflated Bill and the amount is being
d<-'ductej from my salary. I have not
received my salary for the past one
year. I do think that I shall receive for
the next three or four years when J
will be i, the Rajya Sabha, if this can
happen to a Member of Parliament—God
may help the rest of the subscribers in
the country.

MISS SAROJ KHAPARDE (Maha-
rashtra); If you are not there, Mr.
Sharad Pawar is always there to tele-
phone. So why you should blame the
Communications Minister or his Depart-
ment. s

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Miss Khaparde, he is
supporting you.

SHRi SURESH KALMADIL If a, all
I make any telephone calls they are
to Miss Khaparde. She know, about it
and that also once in three or four days.

As far a; the post offices are concern-
ed, again I would like to speak on the
censorship aspect of it which is indeed
very draconian and I do not think it was
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done to such a large extent It was
done in Hitler's movement. Sir, you
might hav, read an article written by
Mr. V.E. Arunachalam, Member P&T
Board in Statesman dated 1st January,
1984, page 846 of 1982 issu, of Delhi
Directory. He has pointed out ‘here
was a column with a telephone number
of a "Postal Research Centre" under the
general heading of P&T Department.
Sir, what is the Postal Research Centre?
If you ask the P&T people about this
they themselves do not know what it is?
But that i; not where the P&T people
work. But that is a place where the
intelligence department is housed and that
is a place wher, all th, letters meant
for leader, of the Opposition parties are
opened. Sir, such centres exist not only
i, Delhi but there are 11 other centres
in the country where such infringement
of privacy i totally against the law of
the Iand is being done. Any right think-
ing perso, will definitely denounce @ it.
With this I wou” only like to say that
this amendment of the Act was very
much overdue But the stiff measures
which are being put in the Bill are
definitely necessary b- cause there is no
way otherwise to curb much of the
misuse of Government property as well
as of telephones. But 1 would only
like to say that this facility should not
be misused. But I have my grave
doubts, 1 have a feeling, that it is
going to be misused and. therefore, 1
oppose tbe Bill.

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI). Mr. V. Gopal-
samy. Not here. Mr Ghulam Rasool
Kar,

st AW wEE ®T (qAE-
fadford) : Sqm AMgq F4a07 T123
gieaw drefic wga q A0 faq
g faar 8, % aaear faafm &
Si gllc 954 WA 99 BIEIG 9
miqg §1 gaie ZfFawe Figr3 ¥
aai g€ e o EARA qFAAH1
AT #7992 WiHHT 5T FA
gare et W9 ¥ g%, faiefat HA-
qiv fufiezs ara 7 o7 grgq ©
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[ e qa wie]

Gw fagr, 3% FTo AW &
¥ fwq ag fad & TAAE WX
FAR A sigi goAd w ol s
wf wfar § o § wwEaT g
for Frgw TT < gET werl &
T, ow REREE ad w§ 1 e
e w7 ¥ 3w g U 10 g
fud & o &7 GieqT vgEaT &A1
gafeld FEw T &g W & f
gy fedhc w0 fefedn &
dad @t wiw | w9 div & fu
aliEd & Gga 3¢ ghvafaow
& wi ge § Fea gu gfaafon
¥ oud we @l @ wiign fa
fow g Gortn fog wid, gaesd
agti & fwg e feg wd
FE g A % g fo fug
weiaq & fag s faererd o
W g owg wwwi fawdi wilge o
TEa W e feadie W
fefadrs gt fiaiaa wali § #ic
A7 AT WA AT X< AT § IuR
gawi foderd Wi g w§ §
T U o oI A W TR G0
A T2t g0 i 0 DT 47 Taidim
gl § AR § Wwaa § f oag
Wis Yad W AT F, G W
FEwW &1 Wize T 38 97 for 3o
Q@ & o/ @il W g €9
W% TETea miwar #, ot
% AT AT WG w0 Qg
gael Wl Ga¢ 4 &WT Silga |
gc Tac F %7 €139 H Gw ¥
o S owufedl Wi et
Wi wHE WAl Wi GGl 8§ Wi
QR & of wid & IR FAW
aifidi @ i & qEH o Goilaw
B Rl Wi Hwal &

aE frudhz § daa Wit
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qAl &1 LAAT, T 30 A
T &1 T Riad TE gaT B,
FEC QTS T BT foced #wig
diar gefwfaefes feadic | gu-
fafandfed fosdic § s aix
g BAEH W odd WA wIT Ty
§ o falaer alt ve aifaw g
afawe foos @F ye 37 741 #
dare faar et & foat dfaad
fewidic & @ ¢ awqe w@
WAT § WX Wl QETs @ gl
oifeT & a7 WM w1 oW Hufaam
feedde & o fowe vt ogar
g W mwee w9 aifaet
ardr vegd: &1 wd FAEW dde
@ faviat & & 3FEw Wi
Fi VBT F LW MTH W ST
Y & fu OFads & S vaar
FAC AW &7 AT § | Widl gEew
B9 waT ®i g o wrices w0 W
i v & owiw arfv gy
fufaeed Peqiie & 0904 wo
av ) afy g @ gr o TEAde Iaf
Rl AE wal § o sl
W< w1 1@T % aexidi a9 g
goedi § wd AW o foe
gl g@ Wit ¥ fva a®m 7w
wi< W g fo 39 wWemqr T
G a1 winat & g4 go faar
il | Wiw wd ¥ Y wiEgE W
el H B AT F1 T T waT
far Z¥fiaid | B, Uy samar
wetal o T#daiq @vET B, T .
aweaT § AalET 7§ 1 vieTd OF
WaT Wi £ 1 w4 gaer fgeaT
dnid &4 Fi WL A7 g & @
1® (eqEae #1 wata q& & (7
aatl wifgd 1§ WAl 7 fug
g% &% ¥4 RT Geld §AT & N
g% v T oyl afmi daEr
g, 79 ¥7 AW §qW oarer fasmd
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dar gfr ) Afew Fgar af & T+
faTgat €0 wd w1 ar fosmat
w1 & giar g feadiie o wifemay
§ 1 semrgat Wiv gd W w
femid ad 34, sl we qd
wis femdde # & AT INEM
aft #€ wat T g Floq et
mfwat g & <4 Sa% w9i d
2 i ag & v o9gi gt afsai
& qdt ferdie ¥ To aomr A
FAL (] %1 & mod; Farad ¥ G
ara a o F ot Eqmid:, wdigar,
a9C Wi g fo ol 96 Aigq oo
o owea & F@@R OFi &
fa gty we fafaose ar wifse
469 W< AN 9FIAT 1 WIHTIT <
wge ® g A qAT w0 g9
G QEgs ® 10 e fengde
¥ gie ¥ wador e 2 uwid 4
ARAT G wAdT AF &1 He gH
199 9% BT FHA A B ATeC
feagin w far T o4 fwaz aJa
1§ Wil 74Y &1 A% ure faqz
¥ Aqve wmrg THAT Z Vi 3@ waA
¥ fe FqGA UM mI§ uTEs 2
zafas any 198 #) IfiEq AT
Fq4 W 8w (942 A wE ad
IRNAV 1 54 WA 9 Fid T
qi ¢ <31 ¥ 197 @ TN
frfid we A1 440 W0 337 8TAq
| S OIT WAL aﬁ-‘ EfL 1
e o 44T 340 90 §TF wied
{A F, 199 ¥, 198 %7, 197 37,
EEC IR O T 1 CAE ETRE I 1
WET w740 AL FlAT 1 420 AT
e G0 BT sidd 25 3
17 ST EEIE < S - LA
F4H = 65 R q440E 14
ety = 1| ST ToEH F o~ o5 141
Fair ~13 P43 T-3%737 77 AdeT,
ity 9f g ¥ ¥ AT WA
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SEN 5w feviiz W oFwW g d
fner & A9 grady o1 3|
Wt & ;i uF g@d foams 20
g aT fad ITmm osaiw §
150 B2 ¥ T 97 ¥ ) WOC gw
fagst & mwaw and & 2.
AT NI FF7 2T G9en 2
TP A W7 F BHT 97 #15 ngHIA
gL FL AT 9T qT ¥A OF ngdl
qvar 939 £ 5 ag gl g ana
w1 Hiqal § A fEndhz
& ORAT ¥ 7 M TE g w7
LEUBC I E B (I (L s 1
At | TET gywwT a1 8 fr T4
fandiE a1 so gEea W omsh
#oagdAN g aga WO fawa #
T AT W A 4T 4 F
AM6T w3t Wi 421 g & 94
ot @& | B wige wTa §
'3@’@[? ﬁ:‘éli ﬂ'a 94T, Bl
/LA gl @ A woeq wr aloar
faadi & 1+ gt <ragfaer o Fofl
FiOFA0T AN B, ABT ASTZ A
44T AATH wOTFRAAT ALY P
A TR B ATl & owrs o
A0 (oAt e fior | gTad
& o wid 20T qead waTT
MeF WA AN W Al 4Z TiAde
A 97 genm Brzde & o faar
fed 77 & THAlIT 67 § | %dT &
frezis &is i1 <4T, ZTA%EA
Ziw A4 AWK wdn 1 BT A
fifzed @43 ¥ EM OF AT
Hidn 49 wWde ?:I'I T 4 ‘T‘f'i;i-'{
Wanawi A wi 2 v Afew
AN 1437 £ fe <f wq4 %3
z, A1 %4 f. R4t &t w2 Aiad
fiz ¥ faas 774 BE B

T4 54 4AHE ¥ 2963 T4 ¥
AT 1 I Fad w14 gl
§ 307 0z fege 4T A16T Tia OF
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g aasFs ¥ owra saoarar o
T g% w7 fRiE madr g ar
AW F AT wgar §, el
ES (R TN (6 S 2
F ATLT FA B wre uFfEer
& arar & arzaw Fpo o9 g
® A€ GEA ¥ 3900 g v
fe 2% wa AF7d ad < A
2 afer 7@ A% qq omar g
# any § fFam g7 e W
BTAT H W |
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gi7 731 & ' Trwd wz A am
wAT ATRAA, AwAlgE @7 § Tew
Fra @me frar & 1 950 % &t
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STEl 7 TEG aq7 fRR w9 s
RO WAWTr @ @il 7w g,
aff 378 T F 7 v mar g
A1 % 4t ¥ FaEweE & o
fosigs & | w008 w4 27 o
aq frar ar w1 @ ) wwew ow
T w1 § 5 T35 ggwas faeem
wid Frai ara

o T LG dma ¥ oAy i
¥W AT FE ARAT F 1 HaAwT F
iz Frare # gww wen gy
ARLT oL qigt § ) Afwew o S
feeit & arai 8 @5 wgq e
AT ® v4F am arviaen fefawe
gEAqET ¥ At} | A9 owew
T wiar & T oatg & acv qwr
q 20 FFT A § eaavg qi7
LIEIE- I (g1 TEHS R W qRET F
f& 219 ¢ Fwar Idpmm fm
Al FAFT T FEIF |

T4 W 9 #iF miyw fewde
q 91 Fgwy dAwd §oIAw an
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W OARAT AR | W maww i
T fewzg= IAwA F49% ay
LACHE SN OF R T 9iq-
T A w0 N g oam g,
f@ At sawr e T
AT R A wwma g s gy
T fRar arn wfe ) fan
T i wr w9 gy A Ala g
RERE A C I (T S —
a’rf"qq | oo iy ng" i % a7
WY ZAF dam fea g, T
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SHRI V. N. GADGIL: Sir, I am thank-
ful to ihe ten or eleven honourable Mem-
bers who have spoken on this Bill, I am
also thankful to them for bringing to my
noi ice certain of their individual problems,
local problems and specific incidents. If
I don't make any reference to these, or if
I do not specifically refer to any Member,
il does not mean that what they have con-
trbuted is of any less importance. With
th, short time available at my disposal, 1
propose to confine myself to important
issues and problem and not go into de-
tails. As far as the details are concerned,
I will attend to them and 1 will write to
the Members concerned and try to see
that things improve.

Sir, 1, cf ore 1 go into ihe issues, 1 would
like to make thre, things clear. An imp-
ression seems to have been ceratcd as if
during the last one hundred years the Act
has not been amended at all and as if it
is being amended now for the first time. It
wa, ainmded from tim, to time, at least
six tirrtej, and as things develop, as techno-
logy advances, amendments are brought
forward. The last amendment was in 1973
and we thought that ten years had passed
and that a look or a review was necessary
and that is the origin of this Bill. Secondly,
som, people have got the impression—at
least one honourable Member said—that
a group is appointed anj somehow I have
succumbed to that group and all that they
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have said I have accepted.’ Without accept,
ing, or rather even accepting the charge
of being immodest, let m, say that I do
not succumb to any officer's pressure. I
' see what they hav, brought, satisfy myself
that what they are suggesting is correct and
then only I accept and that is so in
regard to this Bill also. The third thing,
and mor, important, i; that I thought as
this is a very short, simple Bill, no politics
will be brought into it. But I was a little
surprise that some motiv, is sought to be
attributed. There is nothing against trade
unionism in thig Bill. Let My Leftist friends
know that the first Post and Telegiaph
Union in India was established in Poona
by Mr. K. G. Gadgil—it is a historic fact
—lang before it was started In  other

areas. I myself was associated with the
P& T Union for several years at Poona.
I used tf> come with their problems. 1

fought mor, vigorously for th, than pro-
bably other Members have done before
Mr. C. M. Stephen. It is true that now
I am on the wrong side of the table. {In-
terruptions) But that does not mean that
I have forgotten my trade unino expe-
rience and that I hav, no concern with
trade unionism. Therefore, 1 think It is
not correct to say that this is an anti-
trade union Bill or anti-labour Bill. As
I said, as one hon. Member from the
CPI rightly said, and I have also stated
it im the beginning, that I do not accept
the propostition that everybody is bad in
the P. & T. Department. Black sheep
are everywhere in every profession. 1 be-
long to the legal profession. I practised
for 25 years and 1 have come across S0
many black sheep in the legal profession.
But that does not mean that all advocates
are bad. So I am not saying that all emp-
loyees in the P & T or all employees
or trade union worker; in the P &T are
ba.l. But I do maintain that a small per-
centage is bad. Any that gives us a bad
image.

I will giv, only one illustration. At the
time of the NAM, CHOGM and ASIAD
our people did wonderfully well. Three
thousand media men attended We pro-
vided telex to 67 countries—44,000
minutes of telex and 14,000 international
trunk cally, were made. We provided
fascimile ty 23 countries, not with  one
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single fault. 1 would wurge upon the
Members.. .(Interruption) I welcome cri-
ticism. I do not resent it. But our emp-
loyees have done wonderfully well. They
got all praise from many foreign corres-
pondents who had come here. But at the
same time there is a small element which
gives a bad name, and the provisions here
are to deal with them. I want to disabuse
the mines of several people; it will not
b, used against legitimate trade unionism,
legitimate labour movement activities. But
it will be used against those who are
corrupt, those who divert line, and cause
a lot of loss not only to the Government
but to subscribers also and also give a
bad name not only to the Department but
even to the country. My friend from
Tamil Nadu mentione; that some of
them wanted to start business but then
they cam, to know certain things and
they went elsewhere. It gives a bad
image to the countiy itself. Therefore,
it is proper that we should deal with such
elements firmly.

But as I expected, most of the discus-
sion was not on the Telegraph Bill. II
was about the functioning of the telephone
network. There is nothing wrong in it.
Just as it gives you an opportunity io point
out the defects, the shortcomings—I think
it i legitimate—it also gives me an oppor-
tunity to present the other side. I do not
claim that ihe system is working completely
satisfactorily. Tt is not. But let us ana-
lyse why it is so. Having spent a year
and a half i, this Ministry my conclusions
are that the system is not working comp-
letely satisfactorily for the following rea-
sons. Telephone wag; awarded a low prio-
rity. And rightly so, because in the first
five Plans, Power and Irrigation were more
important than telecommunications. There-
fore, the allotment of priority wag low, with
the result that we did not have enough
finance available. It is true that telecom-
munication is profitable. But the initial in-
vestment is enormous. To give you one
illustration, an 8000 lin, electronic ex-
change costs 16 crores of rupees. We talk
of improvements in Japan. Recently, I
read a book and in that book the Chairman
of the N.E.C, stales that in 1957 it took
six houn on an average fora call to
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materialise in Japa, anj that there was ,
waiting list of 30 lakhs. What did they do?
In ten years, they invested 64 billion dol-
lars. That is why Japan is one of the best.
Unfortunately, in India we do not have
enough money. There is lack of finance,
low  priority, inadequate  maintenance
which is the characteristic of all the
industries, whether private or public.
There is also faulty planning to a certain
extent and also insufficient training. But,
according to me, the most important reason
is tbe low density of telephones. Some
of the so called middle class people come
to me and say. "Yesterday, I was in
America and the telephone was working
wonderfully wel] It works well in Ger-
many anj England." They take pride in
that and try to deoegrade India. What is
the reason? In most of the western coun-
tries, there are at least 800 telephones for
every 1000 persons. There are several cities
in America where the number of telephon-
es is more than that of human beicigs. Of
course, the system works Here, in India,
for 1000 persons, the number of tele-
phones is 2.8 or 3. The whole load comes
on 3 telephones. It is something like
traffic jam, 1000 people wanting to ring
up with only 3 telephones. Some people
talk longer &9n neeessary. I do IM)I
blame them. But this is also ¢ne of the
reasons.  Supposing my friend, Mr.
Suresh Kalmadi, talks to Miss Saroj
Khaparde for half-an-hour. What will
happen? Ten persons wanting to talk
io her wiH get it engaged and ' persons
wanting to talk to Mr. Suresh Kalmadi
will get it engaged and the blam, will
come on us

e A fafred wiw a@ wwn |
Therefore, w, hav, put a, advertisement:
Please be brief, somebody is waiting on
the line. Therefore, if people go on
(alking.......

SHRI B. SATYANARAYAN REDDY:
And what about wrong numbers?

SHRI V. N. GADGIL; I am coming
to wrong numbers also. Firsl, 1 arn
dealing with engaged numbers. Some-
times, people talk too long and ihat is
a problem. In other countries also, peo-
ple talk long; Some lime back,  there
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was a cartoon in Punch, a British maga-
zine. Tlie cartoon shows a telephone
blooth, a lady talking on the telephone,
60 or 70 people waiting Tt also shows
a book and she is saying; "Now, my
dear, I wiH read you the third chapter."
If the people go on using a telephone in
that fashion, naturally you will get en-
gaged phones, particularly in a develop-
ing counfry like India wher, there are
only 3 telephones for 1000 people. The
basic reason is what is technically called
"low telephone density". 1 will prove
this point to the hilt. I come from
Poona. Ir, the 60s. the waiting list was
very small. The telephones were work-
ing very well. There was hardly any
complaint By the 70s, industrial ex-
pansion had taken place. There was a
long waiting list and there were lots of
complaints The efficiency or efficacy
varies with the waiting list Th, basic
problem i; low density. That is why, in
the 7th Pla,n, as my friend, Mr. Rama-
Krishna mentioned, I asked for 12500
crores of- rupees, six times more than
that of the Sixth Plan. The country has
realised that not only for industrial deve-
lopment, not only for economic deve-
lopment, but also for economic decent-
ralisation, communication is a must. The
other day I went to Chiptem. I met a
gentleman hardly 25 or 30 years old.
He has started a., industry there because
of the tax relief and other things. He
said: "I regret I came here; there is n°
telephone facility here. I have got export
orders and I have to send somebody to
Bombay." Why should pepole come to
these areas? Therefore, for industrial
decentralisation, telecommunication is
a must i will go one step further Not
only for economic development, not only
for industrial development, eve, for na-
tional integration, communication, is. a
must. If tomorrow a signal goes from
North East to the INSAT-IB which is
22,000 miles above, i, less than a minute
it goes up and in s than a minute it
come; to the 28 earth stations and the
telephones work. Supposing a person -
from the North-East is able to speak

to a person i, Srinagar, wiH it not help
national integration? So, even for national

integration, the telecome is a must. Tliat
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is why I pleaded for a priority and for
more funds. And, , am thankful to the
Prime Minister that fortunately in 1983,
during the Worlj Communication Year,
she took certain historic decisions of
which a mention has been made. And I
hope to get a greater priority and more
funds in th, Seventh Plan. That wiH
fo a large extent remov, the basic cause,
namely the low density. So, these are
som, of the general observations I want-
ed to make. About wrong bills, I would
« lik, to...

SHRI NIRMAL CHATTERJEE
(West Bengal).- May 1 make one inter-
vention? In your reasoning on that point
that low density is the reason, there is
a possible catch because if we have only
three telephones, firstly you can ring up
only up to three people If there are
1,000, you could ring 1000 people And
the second difficulty is that unlike in the
advance” countries, all those 1,000 peo-
ple do not and cannot utilise these tele-
phones. So, it i; perfectly possible that
there iy some optimum density. But that
optimum, density need "™ he an improve-
ment from the present low density to
something else. That may further accen-
tuate the problems in as much as you
have indicated that already because of
increasing density which is indicated by
more number of telephones, the prob-
lems are accentuated. So, it does seem
that there is a logical catch somewhere.
Unless some other statistics are given,
your case i not convincing.

SHRi V. N. GADGIL; Hav, I men-
tioned that this is the only cause? I
mentioned several. And 1 said that it
is one of the most important causes. I
hav, not claimed that you increase the
density and automatically everything will
be all right. But I do believe from my
studies of a year and half not only here
but also other countries that low density
is one of the basic causes.

Sir, I was referring to th, general prob-
lems. Now I will come to the wrong
bills. There are a number of causes for
this. The machine may be faulty. And
I would request the hon. Members be-
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cause I was in the same position as
they are now that please visit an exchange
with me once and see for yourself what
the state of affairs is. It is easy to say,
‘catch hirn' One telephone line runs into
one KM At any point of time, il is
possible for a black element to change
th, lines And it ca, be done in a
flick. To catch him i not easy. You
will have to have a watchman kind of
person behind the back of every emp-
loyee. That is impossible Then again
the fault can be at one of the used
please—it can be at the subscriber's resi-
dence, it ca,, be in the cable or it can
be in th, exchange. Therefore, we have
tried the flying squad. We have succeed-
ed to a certain extent. We have tried
other technical devices also 1 am trying
to se. that diversion does not take place.
Diversion i; one reason of wrong hills.
The other is this T am not doubting the
bona fides or the words of any gentle-
man or any citizen for, that matter. But
we have come across cases where people
do not realise that an STD call is expen-
sive. Sometimes it is 16 times the ordi-
nary one. And they forget about it and
talk about the rains and weather as if
it js a local call.

SHRI B. SATYANARAYAN REDDY:
It is very much under lock and k-
What to say about that?

SHRI V. N GADGIL; I am not
referring to any hon Member's indivi-
dual case. But " ™% also come
across some cases. | will narrate one. '
Tnere i, a retired ICS gentleman. He
complained to us that he wa, getting ex-
cessive bills. We asked the officers to
investigate. He being an honest man,
later o, h. himself came to ito and told
us that sorry he complained. He said,
I found that when I am not at home,
his grand-daughter, who iy a college
student, goes on talking for half-an-hour
or so on STD. That also is a reason
I am not saying, that is the only reason.

With regard to th, procedure, since
last year, for t'n, information of the hon.
Members, we have introduced a new pro-
cedure and although it i circulated, may

[RAJYA SABHA ]

(Amdt.) Bill, 1983 392

be, some peop!. have not read it. The
new procedure is that if you get a
wrong  bill,  your telephone  wiH
not be disconnected if  you
deposit what according to you is
t'ne undisputed bill. Th, rest will be in-
quired into end the meter will be...

SHRI B. SATYANARAYAN REDDY;
How can we deposit Rs.  10.000?

SHRI V.N. GADGIL; You say, accor-
ding to me it should b6 only Rs. 200 and
w, will accept. You say what according ,
to you is the undisputed bill on th, basis
of the l'ast two or three years bills. If you
say that on the basis of my last three
years bill, my bill should be only Rs. 500
we will accept it provisionally.

SHRI B. SATYANARAYAN REDDY.:
But they ar, deducting it at source.

AN HON. MEMBER; Is ther, any cir-
cular like that? )

SHRI V. N. GADGIL; You deposit
the undisputed bill. With regard to tme
disputed amount you write to th, local
officers or to m, or to anyone in autbo-
rity, we will inquire into that. We have
ea system of metering, seeing the pattern
and' I can tell you I have satisfied a num-
ber of M.Ps, who came to me. I showed
to them that this is th, pattern of their
last year's metering. Now, tell me is there
anything wrong? They said, the pattern
is the same. Therefore, they could not
complain. It is also true that there is the
problem of 'spurt. In the case of one
M.P. the calls were say 100. I do ™
remember th, exact figure. But in the next
quarter it became 9,000. We ourselves
said it is a 'spurt. This is obviously
wrong. This procedure is now bemg fol-
lowed. 1 do not propose to deal with the
complaint of wrong bills of each and
every M. P. who mentioned it- They can
directly write to me and we can deal with
it, except Mr. Suresh Kalmadi. I think in
his case no consideration should be shown
because he himself h'as said that most of
his calls ar, to Miss Khaparde. So, if
h. has gone on for talking long enough
fner, are no wrong billy and only proper
bills have been given to him.

Then, Sir, there ar, two or three other
points which hav, been raised, general
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points.  One was raised I think by Shri
Suresh Kalmadi about the recent changes
made in  the timings of  concessional
rates. Let me state this. The Committee
on Communication,  which  is popularly
known as the Sarin Committee, there
were technical people in it, experts,  they
examined this problem and they said that
a number of technical problems arise  at
night and therefore, they recommended
that these concessional 'hours should be
reduced.  Although we hav, made excep-
tions in the case of deaths, arrivals, de-
partures, they will be accepted but in the
case of normal class, businessme's calls,
we have reduced the concessional rates en
the recommendation of the Sarin Commit-
tee.

Then, Sir, my friend from Tamil Nadu,
Mr. Ramakrishnan raised  th,  question
which ha; been raised many times 'about
the separation of Posts and Telegraphs.
Now, here again let me share my thoughts
with you. It is not an easy problem. I
have studied it in considerable depth. 1
have considered, 1 have pondered” I have
reflected 't “n “y solution is not there.
Why? I will tell you. There are  1.45
lakh offices, several buildings all  over
India, ten thousand exchanges, ten lakhs
of employees. Such  volume of  trans-
actions as he himself ha; mentioned. Now,
if you decide without any further thought
on separation, it may wreck the system.
There will be several problems of senio-
rity, juniority and transfers.  Sir, when 1
was practising, I can tell you, you come
from Hyderabad, you know it after  the
States Reorganisation, the ~ problem  of
personnel, their seniority, juniority, emo-
luments, several writ petitions went on
and on for several years. Now, what will
happen if you separate without conside-
rable thought i that ther, will b, litiga-
tion 'and that will gy on for several years.
Interests of several  employees  will be
affected. And, it seems to me, Sir, that
some Leftist Members may say that I
am trying to divide. It seems to me  that
even among the trade unions there is  no
unanimity about the question whether
P &T should be devided or kept together."
The other aspect of it, is, in 1974 we
divided it on circle level. Has it benefited?
There is a question mark in my mind. I
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look to other countries. What do I find?
The countries which had separated, now
ar, again bringing P and T together.
That iy not an easy problem which can
b. solved in a minute or a month. That
iy why it is taking time.

Then, Sir, the other
regard to telegraph officers...
tions) Those are all individual prob-
lems relating to a particular station; 1
just don't have all those figures. As 1
told th, Speaker of th, Lok Sabha when
he asked m, about one particular ex-
change, we have ten thousand of them

and I told him to giv, m, details of t'ne
particular exchange and I Can attend to
it. There are number of problems in
local exchanges and so it will not be
possible for m, to deal with individual
problems raised.

problem is with
(Interrup-

Then, Sir, th, point raised by Mr.
Jaswant Singh is about section 5 of  this
Act and section 26 of Postal Act. As far
as Postal Act is concerned, there i a
report of th, Law Commission and on the
basis ( I" that, we are bringing in an
amendment bill which would come be-
fore the House for consideration very
soon, during this Session, and °t that
time this problem ca, b. gone into, and
I also will have the opportunity to reply.
But let me tell the House that we propose
to accept the major recommendations and som,
of the provisions which ar, charac-
terised as objectionable, will be deleted. Just
now I dy not remember th, exact
section, but on. is there about certificate
from the Central Government which we
have agreed to delete. So, o, that, I will
not say anything and when the Bill comes
for discussion, I will submit my views.
Then, he  said about section 5. I think
everybody agrees that such a power should
exist. The only consideration is that it
should not be misused and I am proud to
say that it was my party in 1973 which
brought the amendment which made the
issue justiciable. (Earlier section was
worded in such a m'anner that it was
not justiciable, we made it so in 1973.
Similarly, section 26 of Postal Act will
alsy b, amended in that background.
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Then one misconception is pointed out
by Mr. Mohunta which I want to remove
when he asked as to how we shall have
telecommunication facility i, all villages
by 1990. I think there is some misunder-
standing. What w, hav, stated is that
we have given the work of dividing
India into ‘e kilometre radius hexagons
to the National Institute of Economic
Growth. They will giv, us the hexagons;
we will identify one place where telecom-
munication facility will b, m'ade available,
and so our objective i limited in that
sense. We ar, not saying that by 1990
everybody will get a telephone or every
villag, will get telephone; We arc saying
that wit'h resources available to us, by
1990 one telecommunication facility will
be available in 5 kilometre radius and I
think that barring any catastrophe, I per-
sonally think that is achievable. There-
fore, w, have put it a; 1990. Finally,
some hon. Members raised other points.

1 am sorry I do "°t agre, with my friend ,
with regard to drafting. H, said section

2 sub-clause (i) ther, is no word like
line'. What he probably saw was the
extract given at the end of the printed
Bill. Ifh, sees th, original Act there h
sub-section (i) where expression 'line'
appears. Then section 11 (2 > (c) also
refers to telegraph  officers and not
officers.  Therefore, confusion that he
contemplated or the ambiguity, T think,
will not 'arise.

In regard to amendment of section 7,
which isin clause 5, sub-clause (b), itis
a matter of opinion. According t,-, hirn
Ihe drafting is intelcgant. According to
me,— and I 'nope, I can claim to have
some knowledge of law, if not much—
there is nothing wrong with the drafting.
Tn any case—I am not s'aying something
absurd—even supposing ih,, word 'line'
does not occur, all that may. happen is
that it will b, redundant. Thg amend-
ment says 'wherever it occurs'. If it does
not occur, it does not occur. It does not
matter. Therefore, basically. I think, there
is nothing wrong with the drafting. Hence,
no change in the drafting is necessary. With
these words, I conclude.

SHRI CHATURANAN MISHRA;I
would like to know, why the Urdu sys-
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tem, which Was earlier in vogue in
Jammu and Kashmir has been Stopped?
SHRI V. N. GADGIL: As I said, in
regard to any local problems of any
State or region, I will enquire into [ hem

and inform about it.

SHRI R. RAMAKRISHNAN; Pfeasc
sav, something about the national com-
munication policy. You said, you will lay
it o, the Table of the House.

SHRI V. N. GADGIL; In regard to
the national communication policy, it is
true that I have said in a Press Confe-
rence "™t * national communicatior
policy will b, framed “nd placed in the
next Session  of Parliament. I am still
hopeful. The draft is ready. But as .you
are aware, communication is not just tele-
communication. We have to consult
the Information and Broadcasting
Ministry and several other Ministries
which are, w'hat is now 'a fashionable
word, part of "Information Society". Seve-
ral departments which are concerned with
Information Society will have to be con-
sulted, their views ascertained and a
consensus evolved and thenonly I can
com, and say before Parliament that
this is the national communication
policy. I am still hoping that it may
b, possible for me t, bring it forward
in thi. Session.

THE VICE-CHAIRMAN (SHRI
SYED REHMAT ALI); 1 shall now
put the amcndmqgnt moved by Shri Rama-
krishnan for reference of the Bill to the
Select Committee to the vote of the
House.

The question is;

That the Bill further to amend
the Indian Telegraph Act, 1885,
be referred to a Select Commit-
tee of the Rajya Sabha consist-
ing of the following members,
namely;—

1. Shri Dipen Ghosh
2. Shri R- Mohanarangam
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3. Shri S. W. Dhab,

. Shri Lal K. Advani
. Shri V. Gopalsamy
. Shri K. Ramamurthy

- NV

Shri Ramanand Yadav
. Shri B. Satyanarayan Reddy
. Shri Kalayan Roy
10. Shri M. Kaiyanasundaram
11. Shri R. Ramakrishnan

vith instructions to report
veek of the next Session.

by the. first

The Motion was negatived.

THE VICE-CHAIRMAN (SHRI1
JYED REHMAT ALI): 1 shall now put
the Motion for considefation moved by
th hon. Minister.

The question is.

'That the Bill further t, amend tlie

Indian Telegraph Act, 1885, be
taken into consideration."

Ihe motion was adopted.

THE VICE-CHAIRMAN (SHRI

SYED REHMAT ALI). W, shall now

lak, up the clause-by-clause consideration
of the Bill.

Clauses 2 1o 24 were added to the Bill.

THE VICE-CHAIRMAN (SHRI
SYED REHMAT ALI): W, shall now
take up clause 1. There is one Govern-
ment amendment.

SHRI V. N. GADGIL; Sir. I beg to
move;

"That at page 1, line 4, for the
figure "1983" the figure, '1984', be
substituted.”

The question was put and the motion
was adopted.
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THE VICE-CHAIRMAN (SHRI
SYED REHMAT ALI). The question is:

"That Claus, 1, as amended, stand
part of the Bill."

The question was put and the motion
was adopted.

Clause 1, as amended, was added to
the Bill.

THE VICE-CHAIRMAN (SHRI
SYED REHMAT ALI); W, shall now
tak* up the Enacting Formula.

Ther, is one Government amendment.

SHRI V. N. GADGIL; Sir, I beg to
move:

"That at page 1, line 1, for the word

"Thirty-fourth" the word "Thirty-
fifth" be substituted."
The question was put and tlie  motion
was adopted.
THE  VICE-CHAIRMAN (SHRI

SYED REHMAT ALI); The question is:

"That the Enacting Formula, as
amended, stand part of the Bill."

The question was put and tlie motion
wns adopted.

The Enacting Formula, as
was added to the Bill.

amended.

The Title was added to tlie Bill.

SHRI V. N. GADGIL;
move.

Sir, I beg to

"That the Bill,
passed."

as amended, be

Tlie question was put and the'
was adopted.

motion



